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marriages where the
RAJYA SABHA

Friday, the 17th March, 1961/the 26th Phalguna,
1882 (Safca).

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

APPROPRIATION ACCOUNTS AND BLOCK
ACCOUNTS OF RAILWAYS AND APPRO-
PRIATION ACCOUNTS (POSTS AND TELE-
GRAPHS) FOR 1959-60 AND RELATED PAPERS

THE MINISTER oF REVENUE AND CIVIL
EXPENDITURE (DR. B. GoPALA REDDI) :
Sir, | beg to lay on the Table, under clause (1)
of article 151 of the Constitution, a copy each
of the following papers: —

I. (i; Appropriation Accounts of
Railways in India for 1959-60
(Parts I and 11). [Placed in Library.
See No. LT-2744/61 and No. LT-
2745/61 for Parts | and I
respectively.]

(ii) Block Accounts (including Capital
Statements comprising the Loan
Accounts), Balance Sheets and
Profit and Loss Accounts of Indian
Government Railways, 1959-60.
[Placed in Library. See No. LT-
2746/61.]

(iii) Audit Report, Railways, 1961.
[Placed in Library. See No. LT-
2743/61.]

I. Appropriation Accounts (Posts
and Telegraphs) 1959-60 and the
Audit Report, 1961, thereon.
[Placed in Library. See No. LT-
2742/61.]

over fifteen years

RESOLUT-ON RE PROHIBITION OF
MARRIAGES WHERE THE DIFFER-
ENCE BETWEEN THE AGES OF THE
SPOUSES IS MORE THAN FIFTEEN
YEARS—continued.
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dwife =1 ¥ fifeg sgem sy | @FE 2 mftamdraed .
oo AT At Ay A% qufed i d fr
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were vy 8, wafy & ag awadt g fr
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Dr. R. B, GOUR (Andhra Pra-
desh): Suppose the age is concealed,

Sir.

st weEet e o q9
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g Al w1 T W AT 9w &
SETTT FT SET § | WA T AT AT
fr 37 997¢ & wane Fravgl & =

|

gifr 2 7 oo & g g9 ¥ faarg I"

FAT & AT EAN IHY ¥ WAAd !

q@AT Mg § | T AT A forarg G
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T & WA A6 fGEreT e
% 927 FFOT & | I QAT BT ATAH]
¥, fa=ndi @ we srwterHT # s
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sEwe W el g1 o # 1 ofg &
wege AT faEn £ e A A
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FT S gty gran & I9a 4@ &
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g arr W% Afaw gz & o o geree
T dar g £ 1

™ 9T & wwaw faagt & o
T kg e fromgw
79 werer foag e ¥ 327 ¥ ot ag
wut A &t gu a7 A § afew ol
fast & ax fir a2 faa ey # &% §
IHET W ey AN oeT §
SUET guer TE Y o ¥ W ™
& o fawamsif #t oY o § dww
T 0% af ferar ¥ 9 aer @
warae, aifafafedl, sofeas g o
2; #qifs ag ar wez arw § e o ot
w1 9fa 38T 20, Y, Io A7 IY W
TE FE IW FATI HT YT VA,
HETEET T T T 3T o |/
fomr wdmw ?

Suar TAJAMUL HUSAIN (Bihar):
Vice-versa.

STt STt s o,
ot #W & w3 famamt e
U qET ST auET § W g4 AR
faagt #r aform 4z fon  f& wow
 F e frgar swen A9 oft 9w
gr et 2 ) faed st 4, fEea
famrrerrne & srara & fasrrit ot sy
o9 A e AT A7 7@ & T T
g9 0 7 a7 fagr-fuifor wae o,
afva wwr faerfeifer ove < ot
Folt # g3 g1 ¥ W 97 wwfed qur
gon & ife gw we frandf &1 0%
AET AR F 1 WIS WO W F N T
g =afir o ag faeeht & wfas oy
5T ¥4Y 7 1 GrET & G urg AT agar
F &7 WET FT qAT4T & | WYL ag g
FAg T WIF 0 WY T 7T 97 F18
Ay 721 o w5% F 1 90T T AT
Wt fawar awear @ gnar &rf I
A #@Y faer ar wgr @ 1 Fifam
qara Fad wE 697 6 ag g
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frewsr Y= fazd= 1 zar @; #dife
grere Afseers g § 92 uF gev-
fowe oYt fevames A9 Fi § A
Fa frem 4v gT g afsesam
ga? Hrem Afaerma & @49 grar &
at fawar swen 7 gfez @ o gw 7z
2y ¥ fv sm wwaw fEee @, 3w
wawe faar @1 W anE oaga
U HIL 9T |

aF wfafewr oF N 9 o g
o ag 7z & fr o fnge &, 9% s
q=a ) g & o s 7 g oy 4
g 7 @@ @i a7 7 s faem
ar q=a1 & g oy 7 2 7, afsa
naA ¥ ara 47 g ¢ fF 7 g9=i F fag
a4l afex uow fag oy exF g7 F;
FifF afz & wae =i & fory oy 27
ar fpeft faaam & arg 93, fady 9@
oF1 % a1 w77 SfE 3% T B HmT
qegrEal w7 A% fAE wr v e
afes dar #&i =1 & 1 Fay aEE F
Furg ? fora a=ai ¥ fag o 4 Jw
2 d = & o Fooe & afonmaey
qATT 71 W & WL gEH S Fer, sy
BYET TH & TAT WIS F Ty LT FT
ST # GqT 27 FE 77 T § 99
a==1 #7 WIAT AT & (A wAAATE
gfiz & 19T a2 & AT 7)1 aw
Gmdad  fr ot @4 a=% W §
gt Sfam a7 firerd 7 I
o uF gy awfo aarT 57 faer
F 74f Y qrar WYL T Oy uTy Ay T
qfar” & w37 0% feger  waifea
A WARTF qHAT A F AT T
TFEF a9 T ¥ frm Seem
et 1o & A 3 g &
fad aw-ar a1 st # ) gwF wfafoa
AT TH T FTE AAET F a9 37 5,
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g # fr samr wrg A A qom @
faar 99% a2 217 & g2+ 47 9w v
# oA gEd e §er aex q@
Z# 31 & Sw! afver & w AT
fagirg, arT = fadrr wgeT agaT § WX
I FERT 7 AT ST I ¥
&Y & T | F FAvET A A F ArAq
faremar &

A T ¥ &W A E e o
fremzadr srff a3 & 7 9fam
wr gfez & YT 7 qwvsr w1 gfer & ame-
ol 1 & 1 w7 aform fr 9T
WAFT gIn 2 | weae faang safaa &
famrer § ®wEE T @, afvAre WY
g@ﬁ:ﬂ'{maﬂﬁﬁ '{\Tﬁ?ﬁ'%q}rm
F HeaT AL TE AWEIA 977 FI7 & HIT
AT FY AT TAET F TR0 IAATA
& | gl 3y uw wears & B T Prangi
a7 Farfaw OF st anfer o o,
faare #1 FeqT, IR T=AT F wAY
wire ret Wt 7, gatend 3¢ g fr 4
TAEATHT 1 g HC A, AfHT e frarg
FY FEqT AHEATHT T FAAE F A0
W geaEr 2, af wf awend qa
T 8, 20fFT & famer # sprae sy
&, v afed wr e fon 9§
arT 9get A1 Fafess 74T geqr
P ™™g

(Time bell rings.)

A, 2 foer A Far ey
&; Fif% qf 0% wrAwaE aaA1T FEAr
2o Az Az & fr g A A A7
uw 9w § weifae e 8, 97 oF
qeqel TA0E 8, 9% TF 47 § T ]
fm-fm@frgﬁfgw%m
A W AT & W W O S
&, srdl wer €Y @rra &1 orreft & 1 2R
qATS FT WG B AT qAT AT r
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i1 foams Y geqr &, o g 7w
afewr 8, ag o awe A7 = ¥ 0w
WA HEAQl WA E | WL IHE
WL AL [497C °T SN 8, KIS A
|7 AT & AT g9 e afeenT e
qET, FEET FATAT FLAT TIAT | FW
THT TR TC qOAT fq97E B Fear F1
qf e F7d WA & | 39A TrA-faarE a7
e ATE &, g agfaang 7T T e
g AT g9 RS TC A T oA R E
e wEwrsar g A w2 g
St seaa faag & qg S wATs &0
T § O gAY g1 9 F v,
IAE GF GF O A g1 A F AT
AT T &, 99 wweAr ;| AY 56 g
¥ gmaw 7 | fom v ¥ e ww
2w ¥ forg e oy @ & S wER
Z0 Faa faarg & ST AT TF ama
A 74 77 fafeas @war g v gt
waAe faarg FY WL g9 g1 AT |
Tg FHTL §WIT 9% UF FE4T g, FHIL
THTST T qF TF THIC & T137 67 q54
# ot fw gure gars &7 wfa F amw
FAT AT & W AT faemr & wew gEEyA
AT # 3fe e A & 2 OF g
& | sufed, sftaq, aeor g wmag g frale
gw Az & e gwra wwar safaie
s, Srfaeter a9 a1 g8 5% qHe f9a1g
&1 ¥ The question was proposed.

qEY | AR |
SHRI M. P. BHARGAVA (Uttar

Pradesh): Mr. Chairman, Sir, when | first
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SHRI M. P. BHARGAVA: Sir, | am one
of those who believe that social reforms
cannot be brought about by legislations
only. If we look back we will find that
there are several Acts which were passed,
over which time was taken by the then
Parliament, and yet those Acts are no more
than waste-paper Acts. Take the case of
the Sarda Act. What has been the fate of
that Act? Have we been able to stop child
marriages? Don't we hear even today of
child marriages taking place? And they are
taking place with vehemence.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): It had a great moral value.

SHRI M. P. BHARGAVA: | have not
been able to understand whether it has
served the purpose for which it was
enacted.

DR. SHRIMATI SEETA PARMANAND
(Madhya Pradesh): That can be said of any
Act.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): What is the basis
for my hon. friends statement? There are no
child marriages now in most parts of the
country. What, according to the hon.
Member, is their number? | would request
my hon. friend to collect and give statistics
before making such general statements.

MR. CHAIRMAN: The ladies are up
against you, Mr. Bhargava.

SHRI M. GOVINDA REDDY (Mysore) :
He is in trouble, Sir.

DR. RAGHUBIR SINH (Madhya
Pradesh): There are dissenting voices here.

read this Resolution, I thought it was a SHRI M. P. BHARGAVA: Only two or

very

innocent Resolution and there three days back | read in the papers that in

should be no occasion to oppose it But Jodhpur and Bikaner there is a particular sect
when | gave further thought to thisin which marriages only below a certain age
Resolution, | came to the conclusion thatare performed, and they are performed in

it should be opposed.

DRr. R. B. GOUR". Personal difficulties
or what?

numbers, because they believe that there is
some auspicious day which comes
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only once in three years or once in five
years and on that day only marriages
should be performed.

SHRI JAI NARAIN VYAS (Rajasthan)
: My hon. friend's information is not
correct. | may point out that this marriage
season comes once in every year and
sometimes twice in a year.

3307

SHRI M. P. BHARGAVA: Sir, | did not
want to refer to my hon. friend, Mr. Vyas,
about whose community | was speaking—
Pushkarna Brahmins of Rajasthan. But
since he has intervened, | have no
hesitation in saying that it is that
community where child marriages are
very rampant even today.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): At what time did he
marry?

SHRI M. P. BHARGAVA: The hon.
Member, the mover of the Resolution,
herself admitted that the Widow's Re-
marriage Act has not been effective. She
herself admitted that. Why has it not been
effective? That was because, though the
Act was passed, it was not followed. All
such things can be brought about only by
social education, by bringing about a
change in ideas, by telling the people all
the pros and cons of all these things.
Simply saying that we allow widow re-
marriages will not do. We have to follow
it up. That was not done. How many
widows and in how many communities
get remarried even today? These are only
pious hopes with which we bring forward
all sorts of such Resolutions. Sometimes
we also pass Acts. We take the time of the
House and we do all kinds of Qiings but
without any effect

Sir, what is the purpose of marriage?
The purpose of marriage is a very sacred
one. If we look into Hindu culture, we
find that marriages have taken place in
the past and from time immemorial,
where the age difference has been more
than 15 years, the
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period which we went to restrict now.
Even my own Rishi—Chyavan Rishi—
married with a much greater age
difference. This was what happened. The
Rishi was in tapasya and one young lady
came there and she found that two eyes
were shining in the midst of mud and a
heep of things. She could not understand
what it was and she put something into
those shining eyes. The result was that the
Rishi became blind. The father of the
lady, when he heard of what had
happened, he wondered how he could
make amends for what had been done by
his daughter and he came to the
conclusion that his daughter must be
offered to the Rishi in marriage. There
was no question of any age difference.
Nobody knew what was the age of the
Rishi at that time. The father approached
him and begged his pardon for what had
happened and said: "This is my offer".

SHRIMATI YASHODA REDDY: There
are no Rtshis nowadays.

MR. CHAIRMAN: She says there are
no Rishis. And ancient history does not
solve the problems of modern society.

SHRI M. P. BHARGAVA: | admit there
are no Rishis and we might be taking
marriage as a very light affair. But it is not
really so. Marriage has a very sacred
purpose and that sacred purpose must be
borne in mind when we bring in all kinds
of proposals. We should not forget that
the only purpose, the one and only
purpose of marriage, was to have progeny,
and if a person feels that to have progeny
he must have not one but even two
marriages, he can have them. There were
eases where a third and even a fourth
marriage was performed. Why go to the
distant past? Take the case of the Shah of
Iran. He married once . . .

MR. CHAIRMAN: Order, order. Mr.
Bhargava, please do not ' talk about
foreign dignitaries.
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SHRI M. P. BHARGAVA: So, it is not a SHRI D. A. MIRZA: Mr. Chairman,
new thing about which we are speaking. pure love exists even there.
There have been cases where marriages have
taken place with age difference of more than
fifteen years. There are people going in for
marriages with more than this age difference. SHRI M. P. BHARGAVA: | have not
And why do we want this legislation? Have COME across any marriage . . .
we analysed the figures? What is the
percentage of such marriages? Do they come
to anything more than a fraction of one per
cent? They will not come to even one per
cent. When the figure is so low, when it is s
not more than even one per cent, in the SHRI M. P. BHARGAVA: This is a
whole country of 400 millions, why should uestion over which I would request the
we enact on such a matter? mover to consider calmly and see
whether there is any need for legislation
AN HoN. MEMBER: One per cent., of or whether our social workers should be
400 millions means a lot. more active and bring round the desired

change. If she considers, after mature
SHRI M. P. BHARGAVA: Enactments are .~ L y
not made for exceptions. Acts are made only thinking and giving it full thought, that

when cases are prevalent in a high degree. alégzss:ry RtﬁZ%IL\J/E/I:r(]:ano(r:er:gigr:ls;agggpt Iii
When we come to the conclusion that ’
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MR. CHAIRMAN: Please sit down.

{Interruption.) MR.

CHAIRMAN: Let him go on.

marriages with more than this much age but as at present | find that there is no
difference are taking place in vast numbers,
say to 40 per cent, 50 per cent, or 60 per
cent., that we should think of such a
legislation? Why should we not take a
different approach? Why should we not
educate all those people who indulge in
such marriages and try to convince them
that this is a wrong thing. We may tell
them, "Please do not do this. These are the
consequences. You are endangering some-
body's life, because being much older, after
some time you will go away and the other
party will have to face the consequences of
such a marriage." This would be the right
approach, and this approach of having a
legislation for this purpose and saying: "Do
not marry with an age difference of more
than fifteen years" is not the right approach.
If you say that, do you think the people will
obey you and say, "Yes, Sir."

SHRI D. A. MIRZA (Madras): He will be
dominated by that girl.

SHRI M. P. BHARGAVA: UTell, | do
not know, whether Mr. Mirza is talking of
love or lust.

sfmet e WwE (T )
aarafa wEva, s SeETEdT AT
7 A1 qEAT wE § weqd fwar 3 gew
wdT 71 ¥ far F Yt gf E  q@
W1 STHET F 919 SIAT 9% 4T 97 §9-
ford & AnmE ST w1 AR O aE
¥ g T4 TEY | W F I A
e A AT AT A AW T A"
e afier fsrare 47 g7 & 9% WA
ST AT |

O% HAAI §E€T : TFA AITH
AT & FI¢ gwen fFar g |

STl AT WElE ¢ 9 94 79
g T | @7 Faw 2 fawe w1 I
wfeer saeaTe gAT | A9 TR A A
gAY THH FTT IF Fg 241 ATEd) §
HYZ arz § Aot sifosme ara gl |
IR AT AW F 78 Fgr fF fema
qTHE T 9 § wAAd g g @
qg FA a9 o 7 gEd gan f 4
w9y Tg FE et § e ogw avide
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&1 A wraw et s oA o T
F4 2 | o7 gw Nifgfasm & faas ar
FLA & AT LT & (7T ava 4
& s 1€ ST FEA B AT w9
# a7 20 a7 Wit 7€ @ & {7 98 Yo
G # SAET & FIC AW FE AT Lo
qTHz § FH T FIT | WL gH 6 a9E
AT v Fra A1 HrE ot i o
qET WL AR |
SHRI M. P. BHARGAVA:. May |
interrupt her for a minute? When we
were thinking of prohibition, will the
hon. lady Member tell us as to what the

percentage of drinking was in the lower
classes?

MR. CHAIRMAN: Let her go on. You
should take Resolutions brought forward
by lady Members more seriously.

SHRIMATI SHARDA BHARGAVA:
Mr. Chairman, | request that the time
taken in interruptions should not be
counted in the time allotted for me.
Interruptions take two or three minutes.

FA AV AT FEY 6w AT
TH FTH BT F, a1 AT TN T G
FHT T UH FIH FI A7 F G TG TG
ar @urS & ol Savar wHEneE g |
& st I At g fF A faamg
HIAT AT T | TR AT F AT
at mER @w fFEE wowgE g
wage! 7@ LA wifed 49r, 9% &
Fgat § % o T & A gor 1 9
g, gus o graw %7 3F AT FL ar
wivs wroadwe= g | &1 98 o I
ur fraw § fin foreefy oY somsr § goam
§ O §TE a9 9T FEI FT FT Al
SqTET FART gr, 9 98 el gl
wrg a1 faarg g1, g wear fawr &,
Qg O awEi B1IFEA T G B |
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¥ 3 @ & wgad g {0 s gt
THT IF FTHT HT FT AT 54727 STAMT
Zrm | g fow ot gwd &€ arnfos
FITA AATE & WIT 47 75 AT WA 4T
wrafe & 9t Ag FTH qiwE TR a1 &
&1 W17 AT T F1aT F g 1 w9 A
T ETAE FI AT A qRA { T
GIAE ER | SIS ¥ A 9w w2
HFA & WAL SOSET FT AT 2707 A&l
TAAHZ AT ATH A UTATE | T 91 fA
AT ATE A WA ¥ T ww4 2w gy
I @I FHLFT TEA ¢ | AT TG TC
uF AT 41 A FEy af g, wrf af
v TG FEY TE & ) W gad 9T 19
Wy Figd 7 % ®f ot gt
F1 HRTH & FIoH FH0 4 g F fewy 1
SATH § FEA AT T H AT A v
grar & | zafad § o & weet § i w
fars w4 & |1 77 agET & v o
HqFAT & AT ST AT S FEHT S
Al ATCIHT I qATF T 2 AT T )
T AT wregHe fad waE q AE §
ST A A, T A AT IAAT AETE A
YT AT St o &, Foreg afe
FFETAAT A AT I AT INHT T A9 A
AT T |

WA @1 4% i T8 a3 & Fga w
T FIA & FE ATH AL GI7 W THHY
ary W g nfed, g A s
FE AL AT Y FHE TRl v
Fgr | St it 0% wee ag w7 1@
¥ o foaamg ® %1€ aver wgf soram sfadn
IR U W g Fa i qg o faw A
qTer & W wadwdt At i gy § 7
g8 # wg oA wred g i fegem
F THIS BT F@T ZA T A T A9 FY
T € o fargea o foas faeng @9
gafema g g 7 o agf o< faemaa

& am F fad | faama § 8w @,
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AT WL ATHY A Ao H a7 7 foray
o &9 A3 &1 Y | 7 Pzt & AT
gz ifsd | 27 femgear ¥ &, fegeam
F A A ara A 2 § A e
Hoaz feprd ar 22 2 1 2w femga &
T & fad foped wff A ar @ &
feramaa #Y ar faamae @@ o | @i
9% &% @4 s § B e e wieere anfaat
Tzm g alo #1 gE e ¥ ) aga &
FH AT ALA AT F |

G P e Jamd | b
- ahale gyl

Tt aweqer géw : @ o T
=rfed 1]

wTAat AT WerE : gT |TfEd ar
TEY g wfed, g wo T T g ) 7w 0w
1 5% g1 & S @ g we d |
# /T ¥ UF A AT T &7 qwd g
fr ag fadgs  @ar =8 & | & =row
qaars fo oot dow & fold 9% o
faqas 1 Afear dor a1 | fored famg
faame & art # waiere & 7 s faat
e g ag fadaw swdeT W
o7 ST #fF $g 2fmee il 7 asg
§ TE AT AHT | T T A HRET |
IuH Fg A< a3 Eaiw g i
a7 " Wt g fF faa F @ 97
wIT ag ¥ oy af & wlew F7 9= W@
g =ifgd | fag® dw= § g9 aef
¥ fagiow afgar Te=t & &7 am@
oY i 3 7 axg a1 fadaw @ W g o
Y A9 ufgw & g o< faamg 7
a1 | wfera o e & ara /1 99
7z war fr 3w avg &1 fadaw g
=ifgd W T @ FT FAA AATAT
aifed | # S=Edr afgw &1 geEE
& g fF g@ a@ @1 e Al q9
ot fadas war @ s o o @

+[] Hindi translation,

[ 17 MAR. 1961 ]

difference inageis 3314
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fegr fomr o st 3er fadas & oo
wHrEa g # gfae gei

TF A9 § 9% FA1 gt § fF 5w
weama ¥ o1 fadaes awr F 7 w1 v
& Az 7O AE 2 | F WUET gameT
aRdt g A 8%y § 97 F saqw
w2z ofodm &7 Jwa7 4f 41 49 @
s F7 fodas gt war ar | 39H A9
qEaE § 9y @747 5 0 a7 § wivF
¥ o # o faa® grm ag wnw
faarz gwr 9T wAY wWT ST )
St #% agt o7 fadaw <o a5 gee
T R a1 g g Ay g
——zayaT fare fa | 3 SOy T gaTs
fir g™ w0 G | w7 T ATEGHE
fad | gt wy g A1 A )
T U AT ATee 7 e fF gt
gwrr ¥ wefEai #1 mfear saEmET
o AT § TS FT ST FVET § | WIT
Yo A § WiTF TH F ATHT FY gAY
7 S At ag faae Y ® 1 e
ferd R0 ad & €t wwwT fqentt agian
fipe 7z oY &Y 7 ®X, TV AOHT TEY
woff & 7 &% 391 o faar Yo ad
F1 g afg Y a7 F7 FFHT G AET FT
& WL WA Y0 T AT 97 ¥ TG ar
F4T 47 @Ear A1 fF W 99 F qfgar @
¥ WIST ATgE fawar 4 w0 SwE
ford %1€ afa &Y srewa aff @7
At v W g gy fr qedl A ford
FT AATAAT &Y W, qE ATT FAS FgA
fixfmiaadEma g

st fipsirdt Tww - =TT AT a7 fewiw
T & 1 2y o age wavET g )

ST AT AW a1 G aarn
fiF Ti7 a8 A9 FET | IAF AR TR
qg a4 6 Yo @re & ot fagw &
I 99 497 SATEd’ g o I sy
far wf & @ oA, WK g famr o &
@ o | {7 Far fF a== qr g faar
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[=frereT TTTET WA
v & o | e Ay e, 3 A g
fa= a7 % <3 @7 | W€ famren FA AT &
T §1 awdr § 1 A T -
Tt oft & @, g9 & fad ag @ S
T wraa & fw a=ai & fad gw faamg
FT, IAF fA9 AT AAT | TF AT
TEA AT F A9 IAFT ATAT /T TAG
qArAT IAHT AA ARG 7T §, FHC I
WA F o a9 &1 § I AT IEAr
oY ¥ aeat ¥ A94E7 a3 § | TR
sefalorr a7 a0 39 T & 9@ ¥ G
sy & o forer =it 7 w7 A= & ferg
qZ TEAT F(AT §, IANT A =4 AT TATE
FE FAT | TF AT A AW E T
¥ fad & aff w3, e OF aga §
I AYE § | THF A1E FAAT TG
g1 5 ag fada® o v 391 afw
gifefrda & 3 o w4y | aferw
wififm % foadr sifufageg g
FAH fodt w7 31 ag 7 Fa1 fF R0
T & HarL A AT AT AM0ET |
FHTETAL W1 F FaT (% &0 2 F7 A<
grar wfgd, $g ami 7 wg 5 qu ad
T WA AT A1igd | gAY svay fawdr
F A8 ®ar | AdrAT ag g7 fF 3o A
FT A7 o1 A wifefsaer faw & war
qT, 7 T FFTZ L LY aF 57 Fa<
FHTL FTAT 9E1 | 57 AF(L A7 (57w
T GHT AV TG T T AR AT |

THH AATET A ANHT TF IIEW
TS A TG A F AT A TE_q
B UF R EmA ST AT ) gy, 3o A
T F X OF AT AT E | GF Yo,
4 A FT L@ A FOO AT 97
oY I ardy #71 |

Ewpe 00 :I‘&Il‘:’_‘.’ E"&

TA Ut - AU e Wiy eof

Ut A e ) e K
U

[RAJYA SABHA]

difference inageis 3316
TM* % ﬁfteen «ears

Fsft awene g AN AW W
AT BT i Gl & | F 5 AW w
g A ggar i g 1]

sfrelt TTTET WO ¢ T 4 AT F
OF QO T WIS AG T OF TG 4 a0l
#r 1 9y 77 " qfgd o wr g g
T R T AT AT 7 AR AT A
& YT I 1S AT F7 ATHI AT AT IW
srfya & ama g€ | fpe &1 3% T A A
arfaa e & war W gFAT AT
2t ran o IaT qeq €1 75 | ST o A
@gFr TE gl | I7T A@ran g f,
ST &1, TIST G2 AT 79 4, FR&T FIA
qFAT 47 | IAEI TarE TEI 47 5o
FR0 IALT AR A w2 F g A anr g
T AT sEger F | fE I
wr wrd faas & fag o oot o &
gax 77 fawra &7 f5 7 oo 84
Ffeat aed & | T A FTRFT A A
qdt | % 77 T8 qraA Ty, ofgw
oy & forg weft <eft | @ A 7 wEa
¥ AT Ay way § 7oAy Ay
ardt fwaeft #& Fradt ? ag 3% &
7 AT guT< F agd ¥ faquw aw
I § AT arw faavg #7 g ww
ara ffeg zzom & | &fes are faarg
F1 TF F gt Jpen waay I= g,
gafad savar swedy § w@ifE arw faarg
FCA ATEAT 2T TG F1 €0 TEY arwreray
AT | TEH T FIAA Y A7 a7 qver vy
AR AT FA q | Afw o
ferarg ofv &1 & & fgw #< fgq and §,
@ A1 & f5d oy § | aver ey &
waae faam & swrar qfr v
T & 1 9 At vt e e ww aw
¥ faarg frd snd & Y goey Qe
U T 9H g T ofr aga @k
faarg ¥ o ¥ §W & fr et o
forwr g &, Wi g & | W
A AP A, A gl A ¥ o

+[ ] Hindi translation,
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T et 1 S Grarar g & w da
FFT ey Aoy forr @l & & wifw
G FT TG AT F 1S T0AT FY AT |

ot AW AN (WITAF) -
fergeama 3 ofw & farad ?

wTReY TRt WO ¢ S ATE ST
A & ag oh o ronar @, w4
A qa 7 war g ) Ew uw Ferete
=4 & | ow ¥ wrdr wawfa & 28 €,
o8 oa AT g1 § o o oF gene
w7 AT & | AT AT F O0F FF T
& &Y T g o O &1 3FC AT B
qfray o @ & | o o ' gt
AT T & FHT FH T A G | €4
a%g & q337 Wad W G IH A
oA & andy & & fod i F Wl &
wrar & & wear § 1 ¥ gy @ A7
st & 3 237 Y A 1 1 v vy
Y AR ZWAT & TAT AL AT TET
T W7 AT & | IOTL A HAT AT FE Al
29 7T #7raT - fear g § F 28
fapet WY & Y HTAT AT § )
ey &g i b

- Akl Sl

[ oft aorqw giw ¢ ag 7w
e ¥ 1]

wTTREY ST AT ¢ WTATT &1
et &, ST ZW AT AT, WG A A )
MT AT A wr-ATy §, gH AT T -
ary # | sufed qr-aTy FY T F 57
7 TGS T 9w |

O 0% W1 FIEOT A AT
qardt § 1 F1E @ WA @ TH OF
FET e T e & A1 F
ey | Frd aga TOw F7 TEAT 91,

[17 MAR. 1961 ]

t{ 1 Hindi transliteration.

difference inageis 3318

over fifteen years

[ ofr 1 gaaT ot yo o & wreedt A g€ 1

77 w4 fF ¥ wr weowd @ A
ATAT A TATEAT S ATET FLA A
Tagarar g frd), s ad F 35 8
TAT AT A FITFEAT | T TG FT A(ZATAT
¥ o adfrady mweard day & ot §,
fedlan Igeegd P ag AT &
urafiaf %7 a1 , safad gw i ooy
F17 F mrvR ager Al g fr ot frdey
7 & IAFr qraqar g fr g7 w6
¥ Ay @y wWS TC AT FAATE Y
qgar & | fiedft w8 #7 qelt iy o #r
w1 # fagar @ 9% @1 g% wrd 39w
HIG FAEET FCT FT FATET EATE
safed ¥ gt qFar agg T § |
i wE g, wfed § wfaw 5759
TIEFLAL FgA g fF T e
¥ 9T T GHAT F7ATE AT Agar
g fF uF Gar w1 @ 1 Tifgd o
917 |
=g la I gea  famd b

e Ju W St e e

-2 WS e il 9>

§Y WA g3 ORI
aifad |

Mr. CHAIRMAN: They say they
enjoy you better when you speak in
English.

Surr TAJAMUL HUSAIN: True,
Sir; but the two lady speakers spoke
in Hindi and I wish to reply to them
in Hindi, Permit me to speak in my
own mother-tongue,

Di. R. B. GOUR: He is more enjoy-
able in Urdu.

Serr TAJAMUL HUSAIN: Sir, the
difference petween them end me is
that they speak a very heavy kind of
Hindi; I will speak very simple words
which even you will understand.

“Llsu!‘isu.‘ﬁ“ -y pla
€ b o Fapd gt e o
o LJ"'L‘ Sl "”‘b"“v)‘&#ih
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s Jowi 4]

dte o sty Ja
PR 0 Uyl K
S & Up &g &pal - 2 Up LS
B oA Ksey g0 Py O g
e & - WK gagd g8 S Ol
et Py S - A el S W
waehd S o oyl 2K Ve
ShyS WS oy oA Sy o
- utd 2 e b

ot Ve thhe ool B ol

wady S oAy 8 e Salyd

S e PA & A G amhid
- ael

Lbe b D e Jed pd
o Rl By el S ity
Sl Petla At e - 2lay

siwet ST AT @ AN
TR, W7y OF F5 § B ST wo ag
&1 37E 333 AT T Agay &, AV St
go 4T &YX a5 FT &Y § @y F&=T
wfgd

Je 9 tgeme S o
eysis a0 gt ghu] S
YT FUIR R T YR IV Iy KR R
Ol S saSH pae gas S e
P Rt AR R
oS e gkl S A S sy

- e S O o e b

[RAJYA SABHA]
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-t Ul cad S e g
et oyl ey e S e
-3 W VK - e R0
K RSN R P R IR N
dol& l_g oits Wl - g o
r SO ol A S S
Lol o S o eys - K
'Jﬂ o ettt  pl 5 o8
Uy budd 5l s sla o &apbo (ol
50w - K e it f 6
0¥y S Kl &S ool oS
Sy @ w8 g a b
PR By B by a1 8y &S S
dw‘)*»c)o,sds ™ R W TIOO
= S TS andn gmuy 5 S8 RS
e o R O o0 e
B oyl A S
_awj

SarmmaTi SHARDA BHARGAVA:
Hear, hear, He has said a very nice
thing.

Db JomS gt
Wi ol o s e
-0 Wy oS ey yae oS Ll 5

Wl M AER ¢ WY I
gy 2 ® §, TR e g § e
AT 3ol wgwa § |
S e e fam g8
Lot ot 58 8 ygn S iy
ot S B S ]yl 26K
PO g & K a2 o SV

e M

L“JJ*"""‘ L ol 9 Ak e
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E om0k -8 S OU
12 3) to -2 Ua 4 iyl
I S TN U
o o P B Ko Y
ool - e S e 9
Mo K5 8y 55 Gy STy
et Show - Rele 5 K e
Y L S sl m oyl Ee
€ ouem o aOnd le
ot Pe oyl ee ey ol Lwipks
R 2 gl Sy S SY S
u’wiﬂi’s '7“;3“”‘5._3""3"5
- S s
Sy TR AR ¢ o aq ¥
oo #1% agy qfear 7A@ g 2
L REHT |
I e o R
= el

sifeelt TTAT WA ¢ WA FT JY
o A T WY gL AT & ¢

e Pl g Jani 8

¥ Sa ot dep ey

5 85 AW s fyam - 40 S
- LS 53 | Sy

SHRIMATI SHARDA BHARGAVA: 1

think the hon, Member should be
serious about it.

Sapx TAJAMUL HUSAIN: I am
very serious but I think the Resolu-
tion is not serious.

Mg, CHAIRMAN: That will do.

[ 17 MAR. 1961 ]

difference inageis 3322
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¥ oot Dgpen ps o0

e -2 WS o gyt d e
W s el § o LRI
- A ley g il - a

Mr. CHAIRMAN: You have ex-

pressed your views that the Resolu-

tion ig not serious and, therefore,
should not be accepted.

SerRT TATJAMUL HUSAIN: But let
me give my points.

AN Hon. MEMBER:
points in English please.

Give those

Bt o o D pppes Jomd gpd

8%y Rl UyS S pdy) oo ga X
o s S S nlsY S e
pha oS (ol 4Rele yp pam g
o —ues S
“ lel Wb o 2V 5 el
S 9 & XS led AU
ol 20wy MLl ey
g g o8 & o) pha g~
was - gn S S5yl 55
Ky oG o &S a Jus Faadly
P & S el ot ST U
i 8l e ehee yB
e oielymed e gleo
@ hedy Dyy € of & Sl e
cgph g WS S
o gl @y ey S &S e s
ot Pl e Jus appe - o 92
NS PSR A T
SP S & ol ahely o o2

ol e LS
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(b S 3]
bl i - el g o2 S
$ o kel I e
S @l (S 5 i 2y gty
g G W e e &S 2l g
b & @ olly & Up -
e et o5 ) &5 Sy g )0
[ I P P Nt S 1
Tl el R R
o Wep LULK n byl
e = -2 U"f“e:""
s U e oS fleo
LS w8 ) e el o a
L I
S P Proan S o
« oo U Aen S
st ety g -8 ol
b Jly Cye wy b iy
o vl oyl S W & e
G e oyl wle S W -0
I e R A
S5V S e e B e g
Blo-a U U gle LS
B U I TN S P e
& B e 5 e X el
Wl U o S alls Wy
S S L e
e Sala o 0t
"t B ol e l yae
" whled] g ol
S ol e D05 e yae gl
e - e 3 K Ol

[RAJYA SABHA]
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a lp W k] g e gdeed
@ M ) e S S
Wyl gake F N2 paale i
Wity S & bl & e Y
R o PSRN L

- oy & il R S

S a Jus lae glase 50l
o emme S ey Sy
utr o oyl & iy L
oA e W I e ey
ol ol - a e Jhayy KL
o T T S S

- athals U ap
o Bl gl e =l I Yy s
o oo (ol 5 el 45 B Lk gn
AcSn S oq S e S 2y
Jow S Jae S o8 - 2 G0
Ut uryd & b ghae S 02
W S yiys &KigaS gp il
Bl & Ul Jf - aUsy gae

coeh Oyped Sug

Smrr AKBAR ALI KHAN: Parents
do it,

SRt TAJAMUL HUSAIN: I am not
giving in to that interruption, Sir.

Shapwd o B Sppepd a2 Ay, .,
Bl - ahaly U Sl J§ o
Wt e 97 em Bpaad S e
LR ALV LT I Sy ver et
Gt P e Sy ) S ey
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ol S T P
Cpb o e Uy o B
2wl S - alaly Up e
- bl U gl oS aymyd
a2t ,_,-,e'hdr,-‘lgtbdwl
e P A S e e oyl
e ol 2 Ule e K10 guynd

- AUy g o

WeeS Weh o 0l e

o S g lmen pe o
e ol R L T )
ol b e B gl Sy 2 pukd

= KyS kel 4
With these words I oppose the
Resolution.
Heft aore @A ¢ owi@ WY,
# agA ot AT ¥ S ey
gt fiour 2
T8 WAATT aIew sadfy o
qifsrd )

MR. CHAIRMAN: They say they enjoy

you better when you speak in English.

[ 17 MAR. 1961 ]

difference inageis 3326
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oA WA, § g @ 91 fF e
BT A ST T A7 W
FYT E A, T A W, R g
IAH! WA A, AAT OF FT Aq7L AW
TS Fut ghar & 7 wdion 9w gaw 8
fis ot 72 Ferey fewfar & ag andr
FT & TET TFAT | UF AT AFATE F
A F | AT HIE T o TW T
i FwEt efgw adl £33 #7 , A ag
gy gt ? wefeat wgt faadt & /dl

st ¥to go fa@f: wo aw a¥
wfewr «#f €, v ¥ T enfzgw
B g AR AT Aw )

ot awe gda : & 7@ o f
T % LI FAT R W | T uT
FAE FT MG TS A1FEL F7 @O

g |

AT ST ST o aaraf
“@W.W%m%ﬁ.wmaé
RIS ATT AT 4 A €, A
FEFT So AT LY AT 1 AT & arEY FAT
aifed |

ot aoe g ¢ S WTH FT
et &1 74t forgraw @ ) ey @A
g aa fe&e ot #w I ¥ aefegl
Fr anfaat g # o g oy 9 Iw

SHRI TAJAMUL HUSAIN: True, Sir; but & spray 51 575 @21 swirret fienfT €1

the two lady speakers spoke in Hindi and I
wish to reply to them in Hindi. Permit me to

speak in my own mother-tongue.

wat, forerd ey a1 st )

gt § o feea e § ) agt

DR. R. B. GOUR: He is more enjoyable in g wge % wpre wt § faeell ¥ 1

Urdu.

ITHT ATH 4T WTF | 77 97 W 4 9

SHRI - TAJAMUL  HUSAIN:  Sir, the sy mar anfirs a7 | 7o o firg 1 )

difference between them and me is that they
speak a very heavy kind of Hindi; | will 2=

g€ swfadr § o 77 T2 g ok

speak very simple words which even you will 41 =57 % a2 e s s &7 9

understand.
t[] Hindi translation.

fre T w7 af 1 2 a0 ST
qT< U Z1AT TAT WIT AT AT A )
5 W %1 ag "aT fwer 5 sew
o g gy 2, o 5 aafeema &, @)
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[ e ga ]
av wa f aw Falrea @i 8, 72
aufrens § | AT 74T X T A
mE 7Y 77 77 TR 2ot T | Al e
¥ Y wo Az ¥ 3 o gf 2 Ak Ay
Zzdt Ag & )

SHRIMATI
Hear, hear. He has said a very nice thing.

ot e géta < 7z & 1l vw
g, 39T £ a1 AW F ffrz ¢
@ E |

HIAAT AT AL 2 AT SAHT
QIAETA 2 7@ &, 5 e g e
A1 THT TENT T

ot Aweqa gaa : & UH A TEAT
g FF sz o iy a9 wr w2 /T
AT M qF A gt gE,
fir forsr 34 a8, Ay 3% qEfaw
ag faegar 3t 2 1 9y a7 wy fomw
g1 AT 21 30 HIT 42 faad w3
&\ @0 St T TIF WY AT T A,
q IET AT S0 AL FT T A FAIT
WY I T A7 AZ AL, ATAZ ATAT
Y, AT W T A | AZ AT 0
At fe 3w wE ¥ fa aadr wa
fedfr; a1ifv gu @ 7 fomT o
THT A W7 30 TTA FT FEAT FIE AT
qal ¢, e e adr 7 g€ & A fex
ERE I G A

S{TRAT AT AATE ¢ %o FF WY
wYor € aga Al ar ot Fdr @
i e sar

ot FwERe gaw : wC wrE, q
ar grm 7

YA WA a0 JOT AT Al
Qo AT AT ofT T qHAT X

[ RAJYA SABHA ]

SHARDA BHARGAVA:

difference in age is 3328
over fifteen years

ot AT gaw W T A @
oA 27 17 T2 FT 4L A ar FrEy ?
o ag wgn § PR e ag oAt A
Far g0 7
SHRIMATI SHARDA BHARGAVA: |

think the hon. Member should be serious
about it.

SHRI TAJAMUL HUSAIN: | am very
serious but | think the Resolution is not
serious.

MR. CHAIRMAN: That will do.

ot awewe g : w1 A9
qed frn &1 a0 oz mit wE
amr agl wen @ a3 sE<ferdy
ARGAEA

MR. CHAIRMAN: You have ex-
pressed your views that the Resolution is

not serious and, therefore, shouid not be
accepted.

SHRI TAJAMUL HUSAIN: But let me
give my points.

AN HoN. MEMBER: Give those points
in English please.

ot AWERT GA : WA TEAT FH

St 29 At B wTAr AviEg, 2w e
T A azfEgt w7 avdr fee fow
i g afzm, gy vz #7301 7
FEAN F 3T IFETTT AT A H AT
wsgi 47 gar @ o wad B e
FAT THARZ 30F (0T oAt AR
e qFLT T R iF fRe oa § a3%
AT AgEr AT AET g1 YR,
WO @47 & % 519 TF FATHT AT wHEr
T 7Ig § FAAT T g1, TL A H FFAT
7 i, fewer #, aaFew @, A #,
5q 7% fiv IP7 I FATIHE 7 g 90,
a9 % WY A3 g1 1 72 ad Fr ard
Fg AT @ AT oardl gt A | 9T FAA
# 29 7 B IW 7 9z 7 oy wmF
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HT TET ZAT AT W T fReAT TeEr
wr e T fed | s Sy Y
/A AT AT IHHI URZ F¢, a7 a1
TS A1 ENT | AE F4T & fF foer W
AN EH A FT | giAT a8 wnfEd ar fw
TaT FA 7 g¢ 7 fF 778 w97 9w
# ardt Y et aifed 1 20 avwmw q
TE A A1 ATAN @ gy & 7 A
foem w1 awar av agAr qfy avE 7
AT 2 1 T9F Tge fawnr oY SAe
TENEIAT 8 | 5T WY O AF LT FIR R
3 T H T3 FHE Ay AF w0, A
I0F 1% 98 F fraEy 2 &y s fop @y
=72 orgt, foma ot %3 | A7 aqreee
& vozw § ag frd TomeE § R
TH GYE T WL FW AYE A FA )
THE FATAT AT FF T FE | qg T
g, wify ondy ey e 3, ford v
famdy w1 oF @ra faamr gar &
wre fFdT w1 I9F A-IT FILEET
T 27 a1 3% o a8 T A
arfga fF S wi-a FaEE) ¢, 3%
%0 ATT AT AT T AV AT | AT AR
f& ost 7 gad g feww 7 81 7
T @t A wferr i i |
zust fad & 39% fawrs g w19 597 |
g | wifeezao ¥ g wfegary faar

[17 MAR. 1961 ]
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&z faar sma 92 nF % g, s9rF
# 1 OEY F v o 7 A § oArae 2
o 29T & aorady g1, w9 ST #10F
97 # AT 2 | AT WA oA
8 Zavs 2 . .

Surr AKBAR ALI KHAN: Parents
do it.

Sart TAJAMUL HUSAIN: I am not
giving in to that interruption, Sir.

AEF FTIW9E E, AT FEHOT FY
FAIWE grAT ArfEd W dE ge-
Fwg & a1 fme Y 97 7Y =er =wan
0 W7 3T faEmaa &% A A9
&, ar ot &t a7 9@ 9 wwen & 187
HF # FAT A 31 avg w7 AW Za
aifed | oF w1z g T gEC FT A
g =1fga | o 798 F W Ad o
AT FT & WL A 30 37 7Y &, 4l
fFrmatsr sy gt smar g | w7 aa
Y g1 ar & )

q wyEr g Ag; wilE awg
7 gwadr g ¥ o7 Wiegaa st 3 4al
FAT FHWA UFE FE W A ZEA
&1 THRT TFOT FEI |

With these words | oppose the

zor & f &% ordY %7 a4 77 faqr Resolution]

US| A1g AE T AR W AT FEAT

SHRIMATI CHANDRAVATI

* fr oET A OF Al T q;‘rf&a:{um LAKH ANP AL: Sir, | am sorry to say.

¥ mizHz A/ 98 99 & g1 9T
2 F oF AT ArdE o W |

MR. CHAIRMAN: | am very sorry for the

levity with which these people are speaking.

Please sit down.

B e E i CED i ﬁ‘ ’IM & b
Tt qgafew AW & fr SHRI P. N. SAPRU (Uttar Pradesh): Mr.

7E W A A WIZeAT &N 42 55T Chairman. | admire the earnestness with
A4-WFAT § AT TAH g4l 7 FT¢ which the mover of the Resolution has

&5 SE T proposed her j Resolution, but I am not an
F"_"Tr H'?f LR ’ﬁ f4 3 R m‘? admirer of the judgment which has enabled
2\ zAafan sw A S5 7 AT AT her to bring forward a proposition of this
grofmae aff Foar =rfer character. There are subjects which this
' ' House may not regard as suitable for
E‘{Wl oF A { WL T legislation. Legislation is
g AT g aFan & ff e gw AvE A

1130 RSD-—2,
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[Shri P. N. Sapru.]

not the panacea for all the evils to which
society is heir.

[MR. DEPUTY CHAIRMAN in the Chair.]

Shrimati Chandravati Lakhanpal has
spoken of the injury which marriages
between old men and young girls are
capable of effecting. She has quoted
instances where old men have married
girls of 15 or 16 or 17. Now, all that is
very reprehensible, but we should like ty
have a society in which it becomes
possible for young men and young
women to choose their partners. Why
should there be restriction on a girl who
has reached the age of maturity to fall in
love with a man of 50 or 60, if she cares
to fall in love with him?

SHRI AKBAR ALI KHAN: That ia not
the position in India.

SHRI P. N. SAPRU: | have known old
women of 70 falling in love with young
men of 25 or 30 or 35.

SHRI AKBAR ALI KHAN: Not In
India.

SHRI™ P. N. SAPRU: | do not know
about India. But | know of one particular
case, where the wife was an elderly
woman, a lone woman, and the husband
was a young man. The husband was a
Member of the British Parliament and |
knew that couple.

(Interruptions).

MR, DEPUTY CHAIRMAN: Order,
order.

SHRI P. N. SAPRU: Take the question
of difference in age. Take the case of a
man of 80 who marries a woman of 65 or
who marries a woman of 60. The
difference is only twenty years. For the
woman of 60, there is some security and
for the man of 80 there is some comfort.
Take a case where a woman of 80
marries a young man of 40 or 45. There
had been cases like that. If it is a question
of personal choice, well,
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the matter ends there. Therefore, the real
issue is that arranged marriages should
go. lcan understand

a movement directed against
12 NOON marriages. But | do not
understand this way  of handling
social questions. We have to be rational
in our approach to these matters, and |
suggest in all fairness that the harm which
is visualised by Mrs. Lakhanpal cannot
be prevented by legislation. If you create
proper public opinion, these things will
not happen. If girls should be able to look
after themselves, | see no reason why the
age of marriage in this country should not
go up to 18 or 19. | would fix the
minimum age as 18, and any marriage
contracted below the age of 18 should be a
void marriage or at any rate should be a
marriage which the girl on reaching that

age should be allowed to  repudiate
or the boy should be allowed to
repudiate. I can understand some
legislation  which would make the Sarda

Act more stringent, because after all what
is it that the Sarda Act does? If a girl is
married below the age of 14, then the
girl's marriage is not void but only the
parents have to pay a fine. | do not think
that there is any sentence of imprisonment
visualised by the Act either. That | think
should go. Marriages below a certain age
should be declared voidable at the option
of the parties reaching the age of majority,
and that will be a step in the direction of
social reform.  This type of thing, that
is, fixing the age of the parties having a
sort of idea that 15 years are the
maximum difference that must exist
between a husband's age and a wife's age,
does not work. | do not think that these
great problems can be solved by moral
sermonising or by lamenting over the evil
effects "from which our society suffers.
You have this problem of disparity of age
practically in almost every country, but
here you have it in an accentuated form

because there is child marriage,
because marriages  are arranged for
the parties by the parents of the girl

or by the parents of the boy.
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Sir, | know of cases where young
women of 25 have been married to young
boys of 15 or 16, and this has happened
in Hindu society. | know of cases where
this had happened, and the reason for that
is that the young man was considered
eligi- ( ble because he belonged to a
certain caste or sub-caste, and it was
obligatory on the parents to marry that
girl within that caste or sub-caste. Among
the Rajputs in Rajputana you will find—
Mr. Jaswant Singh will be able to correct
me if | am wrong—that occasionally it
happens that the girl is senior to the
young man in age. Therefore, marriage
should be looked upon as a purely
personal affair.

SHRIMATI
CHANDRAVATI
LAKHANPAL: It is also a social
matter. matter.

SHRI P. N. SAPRU: There should be
no artificial restrictions of this kind
placed. There should be no arranged
marriages. Young men and young
women should be allowed to choose
their partners for life. They should be
given opportunities to meet each other,
and we should so reorganise society as
to make it possible for young women to
make the right choice. Marriage is a
difficult affair, and young men and
young women should be trained to find
for themselves the right type of partners.
The responsibility of the parents is to
see that they act sanely in regard to their
marriages. | do not think that by these
artificial means we shall be able to find
the solution for the problem. Take a
case like this. A man of 51 wants to
marry a widow of 34. Under the
Resolution as it stands the marriage will
be prohibited. He cannot marry. It might
be a very suitable marriage.

AN HON. MEMBER: Absolutely.

SHRI P. N. SAPRU: There is in all
these matters a hysterical way of
looking at questions and a rational way
of looking at questions, and | would
suggest that we should
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approach tnese questions from a rational

viewpoint and not from a sentimental or

hysterical point of view.

DR. SHRIMATI SEETA PARMA-
NAND: The hon. Member may use the
word "sentimental” but not the word
"hysterical". | request him to withdraw
that word.

SHRI P. N. SAPRU: | would submit
that the words in the context in which
they are used are quite parliamentary.

Finally, I would like to say that Indian
women need to develop ' a philosophy of
feminism. One of my great regrets is that
the women leaders of this country have
not yet developed a philosophy of
feminism, and that should be a radical
philosophy. But radicalism is a creed
which is a very comprehensive and all-
embracing one, and we should devote
ourselves to thinking out a radicalism of
this type.

SHRI B. K. P. SINHA (Bihar): Mr.
Deputy Chairman, Sir, it is with a sense of
trepidation that | rise to address this
House on this Resolution. We have
become very familiar with the words ‘cold
war'. Cold war is being fought between
nations and is being fought inside
international assemblies and gatherings. It
seems -that now the cold war has taken a
new turn and has entered the portals of the
Parliament of India. Cold war between
nations is bad enough but when there is a
cold war between the sexes, when there is
a wordy duel between the sexes, there is a
danger that every home would be a broken
home.

SHRI N. M. LINGAM (Madras): The
cold war will become a hot war.

SHRI B. K. P. SINHA: | find that this
debate has unfortunately taken the turn of
a tug-of-war between the two sexes.
Every human being is born with a sex.
So am I. And at this stage of my life, at
this period
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[Shri B. K. P. Sinha.] of my life, I do
not want to be branded as a deserter and
leave my-ranks and support the other
side. I, therefore, propose to follow the
lead of the first speaker on this side, Shri
M. P. Bhargava.

Sir, | fully agree with the mover that
society should be improved and can be
improved. But legislation is one of the
most minor weapons to improve society.
We know of legislations, many a
legislation has been passed with the best
of intentions but then those legislations
have remained a dead letter on the Statute
Book. They have been brought into con-
tempt by constant and continuous
violations. Therefore, while | admire and
appreciate the zeal of the mover, | feel
that she should have better reserved her
zeal for some different purpose. It seems
that the mover is vaguely aware of the
sore spot in our marriage system. She has
tried to discover the malaise, but 1 am
afraid that she has been able to discover
only one of the symptoms of the sore
spot of our marriage system. The chief
defect of our marriage system is that
marriages in this country are arranged
marriages in which the will of the
partners does not count. Marriages are
held even without the partners knowing
each other or seeing each other. Many a
time a partner abhors a marriage
proposal, dislikes a marriage, dislikes the
prospective spouse but all the same,
because of the system that prevails in our
country, the parties are forced into a
wedlock much against their will. That is
the chief defect in our marriage system.
A step should be taken by legislation, by
propaganda, by trying to rouse the social
conscience of the people, to do away
with this chief evil. So long as we do not
destray this evil, it is futile to expect that
by catching hold of this symptom or that,
we shall be able to cure the society of this
defect. I, therefore, agree with Mr. Sapru
that there is a case for rousing social con-
science so that marriages henceforth
become the chief concern of the part-
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ners, of the spouses, of those who are
going to live together for their whole life.

Sir, man is a free being and so is the
woman. Many a freedom has been
enshrined in our Constitution. Many a
freedom, though they do not find a place
in our Constitution, are as treasured by
humanity as the freedoms enshrined
therein. The freedom to choose one's
spouse, the freedom to have one's partner
in life, is one of the most treasured
privileges of society at large and we
should aim at a society in which that
freedom becomes the common property
of all.

In our present society, | feel that men
and women should have the freedom to
choose their spouses without any
inhibition, any restrictions, any restraint
by any legislation whatsoever. Sir,
marriage is a union of bodies, it is a
physical union of two bodies but it is
something more. It is the union of two
souls, it is the union of two
temperaments. And marriage may satisfy
all the requ-isities of a good physical
union but all the same, the marriage may
be a torture, may be extremely unsuc-
cessful because the souls of the two
partners do not agree, because their
temperaments are different. And the
parity in age is no guarantee that their
temperaments shall be alike, that their
souls shall be alike, that their thought
processes shall be alike. And even when
there is a disparity of age—the disparity
may be to the tune of thirty or thirty-five
years—there may be such a community
of interests, such a union of thoughts,
such a union of temperaments, that the
marriage may be a very, very happy
marriage. In the circumstances, to put a
sort of artificial barrier of fifteen years
between the union of two souls does not
appear to me a very happy resolution or a
very happy attempt.

Sir, even if we look at this problem
from the physical aspect, we shall realise
that there is a certain age at which bodies
become immaterial both to men and
women. For women, there
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is a certain age, the age of menopause,
which is usually at about the age of forty.
It may be slightly less or slightly more
but it is near about in the region of
fortyfive years. Thereafter, physical
needs of a woman are immaterial. Even
for men there is a certain age and when
men and women have attained that age, if
they come together, they come together
for a purpose much higher than the union
of the bodies. They come together be-
cause they need, the support of each
other in the twilight of their life and then
for such people to put this un-crossable
barrier will be very cruel, in my opinion.
Therefore, | feel that this artificial barriar
should not be introduced. It is not only
men who go in for women of a younger
age. Only two days back | read of a
famous case. We all know of the
Maharajah of Bastar who has been
deprived of his powers by the President
of India. He is only twenty-two years of
age. But then some lady who describes
herself as his wife, Subhadra Devi, wrote
a letter to the President. And only
yesterday | read that this lady is above
forty years of age. So long as the
Maharajah was living in his palace, he
was living happily with this woman.
What right have we in our zeal for
reforms to destroy the happiness of such
me,, and women?

AN HoN. MEMBER: Because they
became mentally deranged.

SHHI B. K. P. SINHA: | do not know.
Again, | read only three days back of a
case where a Muslim lady having a few
children—she was aged 35 or more—left
her husbhand and entered into a marriage
alliance with an old Muslim gentleman
of 70 years of age. If two people in fully
command of their senses decided to
come together, |1 do not see why we as
legislators should tell them, "No. You
shall not unite because the disparity in
your ages is more than 15 years."”

Moreover, Sir, | feel that this legis-
lation, with the administrative set-up that
we have today, would be unenforceable.
Now we do not maintain
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very accurate birth registers in this
country. In many cases it is difficult to
know the correct age. The ages of men
are in dispute and the ages of women are
in dispute. Their dates of birth are in
dispute, and there is no sure proof as we
have in Western countries of the exact
date of birth of a man or a woman.
Therefore, in this situation it will not be
practicable to enforce this legislation.
This legislation will give rise to all sorts
of unnecessary and unfruitful litigation.
Therefore, even if we in our unwisdom
decide to have this Resolution, certain
preliminaries have to follow before this
Resolution is implemented, and they are
that we should enjoin by legislation that
accurate birth registers and accurate
marriage registers shall be maintained in
every village and every city of this
country. | have already said that you
cannot improve society by legislation. |
have already said that this artificial
barrier of fifteen years does not appear to
be a very rational barrier. It is a barrier
that is not called for. Moreover | have
said that this Resolution, if given the
shape of legislation, will not be possible
of enforcement in the present state of our
country. In the circumstances | feel that
the mover would be well advised to
withdraw this Resolution. But then |
agree with some of the speakers that we
must make earnest efforts to establish a
society and establish conditions in which
boys and girls, after they attain a certain
age, after they attain the age of
discretion, shall be free to choose their
partners in life.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Sir, | have sympathy
with the mover of the Resolution in her
extreme anxiety to prevent marriages
taking place between boys and girls with
a great deal of difference of age between
them, but | would like to know how she
is going to put this Resolution into
operation. As my friend, the previous
speaker, had pointed out, we have no
complete statistics of bith or even of
marriages and of ages in this country.
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(Bihar): But there are the horoscopes.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Horoscopes also, very
often, are not correct. Ask for the age of a
man or a woman or of a boy, and they will
say: "What business have you to ask our
ages?" When you go to collect statistics for
the census they say: "Why do you ask for the
number of children | have got?" It is
because, according to them, according to
orthodox opinion, to count them is an ill
omen, and also it casts eyes on the
number in the family. That being so, | would
like to know how my hon. friend, the mover
of the Resolution, is going to put this
Resolution into operation if it should be
accepted by this House. Personally, Sir, | am
against the  Resolution. For  various
good reasons the Resolution is impracticable.
Sir, on this day of advance in women's
education and social uplift 1 would like to
know where the relevancy of such a question
of disparity between the ages of the spouses

comes in.  Firstly, that might crop up in the
case of arranged marriages. Even when
marriages are arranged, | would ask

whether the parents of the girls are such

inhuman monsters that they bring about
marriages  where there is no kind  of
agreement on physiological and

psychological grounds, or on the basis of
status and position, or on common customs
and manners. No parent pushes a girl into a
marriage as if she is pushing her into a well.
Even in arranged marriages there are cases
where  the uncles have a prior right over
others in marrying the daughters of their
elder sisters. The mother of the girl has the
right to marry the girl to him, or to a suitable
boy in his family.

Sata JAl NARAIAN WAS: It is only in
the South.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: It is so in some parts of
India

There what happens is that the mother,
who is very anxious that the
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girl should have protection in every way, that
she should be looked after well and that there
should be a guarantee for her happiness,
suggests such a marriage to her daughter. In
fact, the girl herself volunteers to marry the
uncle. In such cases there is no question of
disparity between the ages at all. And as my
hon. friend, Shri Sapru, was pointing out, in
certain communities in the South, girls are
older than boys and | am not able to tell you
the number of years' difference.

(Interruptions.)

It may be for various reasons, probably due to
the need to maintain solidarity of the
community,  prestige of the family, probably
due to shortage of boys in that community, and
so on. But such marriages do take place.
And so you cannot avoid these things by fixing
this kind of upper and lower limits to the
differences in the age of a bride and a
bridegroom to a marriage. Besides that, |
would insist that there should be no forced
marriage in our society. It goes certainly
against one of the fundamental rights of the
Constitution. And as such no girl and no boy
should be forced into a marriage. But here also
it needs some modification if the girl is un-
willing, only apparently, to marry a chosen
boy. In fact, | do not know whether it is the
fashion or it is the custom that makes a girScry
and shed a lot of tears the moment she is told
that she is going to be married.
Obviously, it is due to her parting from he,
parent's house where she had lived among her
loved ones  so long— among her parents and
brothers and sisters.  If it is due to that, it is
quite natural. But the thing is otherwise when
the girl says: "I do not want to marry." And
nobody takes it seriously. She is married
against her wish by her father just to get rid of
his responsibility as soon as possible. This
should be condemned. But | do wish
j io maintain, Sir, that where there had been a
great difference in age between a boy and a
girl the marriage had
I proved happy and

fruitful. Our
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Chairman previously said, when Shri
Bhargava was speaking, "You cannot quote
the Rishis now, because there are no Rishis."
So, let me not go to ancient times for
examples. In our own generation our parents
and grandparents had married long before the
Sarda Act came into operation. I am not
justifying child marriages, but | do say that
even when there was a very big difference in
age between a boy and a girl, th, marriages, all
the same, were very happy. The marriage tie
was looked upon as a sacred tie and the
progeny that followed was in no way inferior
to that following marriages where the
difference in age between the parties was very
much less. We are all too familiar with the
past history in this respect for me to tell the
story to this House. Nothing went amiss in
such marriages. And even today, in the present
social setup, there are girls coming up agree-
ing to such marriages. | have been in contact
with very many social organisations and |
know of cases where the girl looks at the man,
and in spite of the age disparity—which this
Resolution seeks to remove—for other
reasons, for protection and security and for
agreement in regard to their ideals; she is
willing to marry hirn even when there is a
difference of more than fifteen years between
him and her. So you cannot brush it aside.

Then one of my friends mentioned that the
Sarda Act was not effective. He quoted
figures of some cases in Bikaner and
Rajasthan, of some villages in the nook and
corner there, and so on. But | would here say
straightway that the Sarda Act restraining
child marriages, where the child was below
fourteen years of age, was and is very
operative and has been of great help to
various households. They have taken that as a
great strength and have educated the girls in
knowing th, evils of such marriages, so that
now there are very few marriages below the
age of fourteen years. He then said that the
Widow Remarriage Act was there but they
were not remarrying. But, how
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can you force any widow to remarry?
Marriage is not the end and aim of all
womanhood. There are women who, having
married once and become widows, say,
"Well, it is my fate. Let me not remarry.
There are so many directions for me in this
independent India—when the nation has to be
built—in th, social, educational, economic
and other fields and | am going to stay and
work hard and do service to the country and
to my society.” So, to argue that there have
not been many widow remarriages is beside
the point.

Coming back to the Resolution, 1 would
like to point out that this disparity in age
camiot simply be removed by legislation.
Legislation is not a panacea to all evils in
society.

DRr. SHRIMATI SEETA PARMANAND:
The hon. Member is aware that some of the
widows are being forced to remarry since
they have got the right to property under the
Hindu Marriage Act. Such a situation arises
when the widows are young.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: No widow would like to be
forced to remarry. Even the little grand-
children in our houses of this generation stand
on their nght and say, "I like this school and
not that school. I like this teacher and not that
teacher." 1 do not want to say anything
further, but I would like to know the age of
the widow who is being pushed into
remarriage in order to get som, kind of
property or something like that. Sir, I would
again say that awakening of social conscience
and education rather than legislation is the
need of the times.

Sir, | am sorry | was interrupted in my
trend of thought but | want to say that
disparity of age does not mean anything. In
the villages you will find that the girls reach
maturity much earlier. When you look at a
girl of 14 or 15, you think she is above 20. In
rural parts she is like a young bull, 1 would
not say a cow or a calf. There is saying in
Tamil;
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[Shrimati T. N. Ramamurti]
"Avizhthuvitta Kalai  Madbhiri
Irukural Par".

in the rural background kalai means
strength. A young woman in the village
in her teens looks as strong and full of
beauty and vigour as a young bull. She
is like a full-grown woman.

A Harijan woman the other day axed a
panther in order to save her husband.
That is rural India. She would just knock
off ten men at a stroke with one hand, |
tell you. Even our women in our own
families in rural as well as in urban areas,
if you look at them, are so well
developed physically . . .

AN HOoN. MEMBER: Physically?

SHHIMATI T. NALLAMUTHU
RAMAMURTI: Yes, physically. And
why even mentally. Their upper chamber
is not a vacuum. Do not say that. You
have released forces of adult literacy,
mass education and all that which come
from written word— printed word—only
now. But our women in the rural parts,
long before this education drive, were
full of wisdom. They could administer
several villages together. They ca, do
mathematics much better than many
college boys and girls.

Therefore, | am pleading that these
women in the villages mature very early
and are so full of health and strength that
you cannot just use the yardstick of mere
number of years as between the age of a
girl and a boy. That applies even to urban
areas. They say that even though there is
a big difference between the ages of a
girl and a boy, after giving birth to three
or four children, she ages like a
grandmother while the man remains
eternally young. The man ages very, very
slowly. The woman ages very soon due
to various other reasons also —hardships,
responsibilities and so on. Men are fairly
easy-going, comparatively less immersed
in household cares. They have only to go
to their office and earn a little income,
and then whatever the income, they will
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throw that into the house and leave the
rest, family budgeting—spending, saving
for a rainy day and for marriages of their
children—and all that to women. | should
say that even marriages of their children
are being arranged only through women.
So in that background of our culture, |
would like to know where this disparity
comes in and even if it does exist who is
responsible for that except women.

I have spoken about arranged mar-
riages, but with regard to this, | say, Sir
that if the mover of the Resolution wants
any kind of reform. | would suggest that
let the age of marriage be raised to 18 for
girls and 25 for boys after they have gone
through a certain period of preparation
by way of education and financial
standing or economic independence. A
major can exercise her own choice.

Sir, with regard to marriage of choice,
when two people meet, there is no such
thing as the question of age or anything
that stands in their way. Only this
morning | read news of a blind Chinese
girl sailing to Britain to marry a man. |
do not say that it is an ideal. The news
says:

"A Chinese girl facing blindness is
now on her way to Britain to marry a
man she has seen only once.

Sonia Lai, a tourist guide, aged 32,
left Singapore by sea on Tuesdav night
with a letter asking Will you marry
me?' in her pocket. For four years
Sonia has secretly loved the man".

Now, she is going there. Her lover has
promised to marry her and has said that
now that she was blind, this was much
more reason why he should marry her.
He has promised that doctors would
attend to her and cure her of her
blindness. (Time bell rings.) | have got
many more points.

MR. DEPUTY CHAIRMAN: You hart
15 minutes' time. Your 15 minutes are
over.
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RAMAMURTI: Since this Resolution

concerns women very largely 1 want to bring
in a few more points.

MR. DEPUTY CHAIRMAN: | am sorry.
Your 15 minutes are over. Shrimati Savitry
Devi Nigam.

SHRIMATI SAVITRY DEVI NIGAM:
(Uttar Pradesh): Mr. Deputy Chairman, Sir, |
want to support this Resolution. Sir, 1 am
quite surprised to hear some of the remarks
made by the lady Member who preceded me.
Sir, the Resolution is very clear. Its aims and
objects are very, very clear. This Resolution
reads like this:

"This House is of opinion that
Government should bring forward suitable
legislation to prohibit marriages between
persons where the difference between the
ages of the spouses is more than fifteen
years."

In this Resolution Mrs. Lakhanpal has asked
the Government to bring forward suitable
legislation with which this social evil which is
the generator of many other social evils, could
be stopped. She has also attacked those
cynical, whimsical and abnormal people who
just exploit the sacred institution of marriage
for satisfying their own lust, and who want to
marry at a very advanced age.

Sir, some hon. Members may think that
such people want to have a spiritual marriage.
I do not think that the word "spiritual” should
be used with reference to such marriages. If
an aged man of 70 or 80 wants to marry or
wants a spiritual company of a person,
whatever his or her sex, he or she may tell
him that he can have only company or
friendship and there is no need for marriage.
So, Sir, | do not agree to the use of the word
"sacred" with reference to such abnormal
marriages.

Sir, | am very sorry that this Resolution has
not been given the consideration, thought and
the sobriety which it deserves. | am also sorry
that most of the remarks which had been
made were very frivolous. Some of them were
remarks of arm-chair politicians.
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Only such people, in order to safeguard the
interests of a few abnormal individuals,
would support these people who want to
marry according to their choice in an
abnormal way, and would say that all these
innocent, young girls should be left open to
their exploitation.

Sir, one other remark which has been
advanced against this Resolution has been
that we cannot intervene in anybody's
personal freedom. Si® marriage is a very
sacred institution and all our civilization and
all our Hindu values of life depend on this
very healthy and very sound institution. Are
we going, for the sake of a few abnormal
persons, to risk these things like this?

SHRI DEOKINANDAN NARAYAN: But
these values proposed even in the past.

SHRIMATI  SAVITRY DEVI NIGAM:
Should we risk it when we have brought in so
many legislations in this very House to protect
these sacred things, to protect the interests of
men and women and to save them from
exploitation? We sought to protect them by
bringing in legislations which were directly
concerned with the institution of marriage and
that being the case, why should me be.so
much disturbed when such a Resolution like
this is brought forward to make the institution
of marriage more and more sound and
healthy? Legislations do have a very great
influence on all law-abiding people and the
majority of people are law-abiding and | am
sure if such a legislation is brought in by the
hon. Law Minister it will have a very great
effect on all me, and women, in their thinking
and psychology and on the lives of millions in
this country.

I do not agree with those who say that the
Sarda Act or the Widow Remarriage Act has
not been very effective. | do agree—and only
to that extent—that they have not been as
effective as they should have been.

THe DEPUTY MINISTER oF LAW (SHRI
R. M. HAJARNAVIS) : The Widow Remarriage
Act has been very effect-tive.
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SHRIMATI SAVITRY DEVI NIGAM: Sir,
the hon. Deputy Minister of Law is also
agreeing with me, and every serious person
who gives thought to these social evils, who
have got compassion and the right kind of
approach towards these unfortunate miserable
persons who are suffering ,nd who are being
exploited because of economic pressure,
because of the exploitation that is being
practised behind this big slogan of “personal
freedom", would agree with me. There is no
harm in bringing such a legislation which only
just restrict the thing and thus eradicate this
social evil. Sir, | have been working in the
field of social work since long and | can say
on my own experience that these deserted
women, these unfortunate ladies who do not
get shelter anywhere else except the brothels,
the majority of them, Sir, are the widows and
the deserted wives of such old husbands who
had married them, because they were very
resourceful, rich and cunning, and these ladies
and their parents were in a miserable
condition. Most of these marriages, the
majority of them, | would even go one step
further and say that 99.9 per cent, of such
unequal marriages are not performed because
of .ove or by choice as some Members termed
or described it. Most of them are brought
about because of economic pressure, because
of exploitation and because of the exploitation
of casteism. So, | would request the hon.
Members here through you, Sir, to give more
serious thought to this matter and to deal with
this Resolution with greater sobriety.

Some hon. Members made reference to
certain chronic cases, cases of blind and mad
love not knowing any kind of decency. Even
with regard to such persons, | would say that
for such unfortunate people | have got
compassion and my hon. friend the mover of
the Resolution—Shrimati Chandravati Lak-
hanpal—would also like to accommodate
them and when the hon. Minister of Law
brings forward such a piece of legislation, he
may make some arrangements to allow such
abnormal people, such chronic people, such
cyni-
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by more than fifteen years.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: There should be a difference
made between love and mere infatuation.

SHRIMATI SAVITRY DEVI NIGAM: With
special permission, they may be allowed to do
so. Sir, I am sure such laws have been brought
in in the past, with such arrangements, in
order to make the legislation very humane,
and for that we can make arrangements even
for such cynical persons, provisions for even
such cases of blind and mad love.

I have to touch on only one more point, Sir.
Most of the arguments that have been brought
forward against this Resolution are just, in a
way, to ridicule it. I would request hon. Mem-
bers through you, Sir, that when we discuss
social evils in which the lives of so many
innocent and unfortunate people are involved,
the question should be dealt with with greater
sobriety and with deep thinking.

Here | may just refer to one case which was
brought to my notice only very recently. One
Brahmin gentleman who decided to make
marriage a means of exploitation has been
going to different cities and towns and mar-
rying young girls by giving them huge sums
of money.

AN HonN. MEMBER: Under different

names?

SHRIMATI SAVITRY DEVI NIGAM: Yes,
under different names he has been doing this.
And you will be surprised to know that this
person is so much in the grip of this evil that
he used to sell those unfortunate girls after
marrying them. Because they were very very
young, they could not resist the inhuman
behaviour of this man and then he used to sell
those girls to brothel keeps. | would like to
request the House again to consider this
matter. This Resolution has not been brought
either for women alone or for men alone.
This has been brought forward
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for the sake of both. | mean this Resolution w7 sprer-aY= & wrarsr # war ey £ f%
concerns both men and women. So, we : '

should not make two such blocs and put one ™%, 3% =& fsm g1 s, 77 3fea
against the other. Marriages are performed wa & g1  g#%T #7707 7% & f¥ zv4q
with a very pure and very sacred motive, .. - oot
with the desire that both the persons should ™" "1 131 ?f-‘i‘ Tﬁﬂ% &) iﬁﬁ-‘ﬁ? "fq'
live a happy and united life. Two persons of @1f&d @& adl wadl—%dl 77 qay
unequal ages and of unequal status can never zy sy THT faarz

be wunited and that harmony and that ® , W ! ol o
happiness * which is aimed at at the time of 4T T34 T&AT & WIT #7 FAT T4
marriage by both the parties, is never there g7 55 AT H‘T Y #7197 Zrm,

when such marriages are performed. We may _. & g P -
examine this question from any point of view ¥q AR URUREL g,

and we will come to this conclusion that the F&#T =i taa &% =1 7 7 =74
evil of such unequal marriages should be gr gAY gt ad | F modt afeEr &

eradicated. | entirely agree with those hon. . -
Members who maintain that along with 1% & (& w9 faee a7, #a-

legislation, social work is also required in weeft o, =apadT a1, 9T wafard!
B
forward in this House, the social workers will &7 <Ed1, & &% =or 1§ guiq
2120 et & new inspation Tor sradicating this 71 (7Y T W IA G AT Y
social evil. CANUEE CRIR AR At R el
Tl e Aifgd | fATmivagT &
faaa armfas ga fram &1 woA
zar fv gaa W T qr faEr
TSHIF-F1H A7 FARI A T I,
affa Tt wrdady w2 9% 71 A
7 g€ ag W7 AT F | T HATT
1 forr afommor & swrfa g€, o a@)

Sir, once again | support this Resolution
whole-heartedly.

&t WA AN 1 T
warefa o7, 78 afza S=EdT FETTT
& ST FEATT WEA § HTHA AT R, AT A3
I THA 7 TG E, T BIL TF TE,

qeg foaar araar ifew, saar sgm
TiA | Amag E R am ®
gardt afzdl o oW Teer w19 w7
wrar 8, ®Arer aAT qar g
aefar wfaarfes w & 78 =,
azfat #r frarg g & aifed o
g9 f@gisr & I 97 =T W @A
ge ava e w4 fodt 33 3 oY
WY, wAt faaat g ot a1 fRT A
g1 | T A o ar @ e
¥ 4% ¥ §9 ®rrend g g §
@A AN R I W G AL OF
qq AT G, T L 99 HE F 9 £
“BAT AT 7 A7, gl weAr 0w )

FAF A9 AT ATTH AT T I AW
FY faarg 9 I @A FY | WA IH
39 ¥ agd ww wfEar g2 awan &
g|r 1 37 a1 ammisw gwiE
garer 2, Avafoer fedr @71 A &,
A fo w199 11 WA F =T F g,
at 34t fawr forer famr & g arr g,
FaET qrEq AT g wrEr | gEfeg
fam afrsor ¥ gy foar afy o6t
afcarer & gav avnfos gam wed
urT g1 & wrg 3T fe arafas
forar & Freor syt wgrE, 41 I A/
agfaa #t wfzar g & § 1 7
ar 7z fe R a9 &7 I 7 Fgfvar
1 Y Zidr =fed, 95y s AT g;
FifE 377 A9 A7 FAAT QI qreT
FLAT ) A1 9g FIA-HT ®qTH T FT
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W9 AT FwASTE Al w1 oaAT &9
(R AT AT FA E | A
| @EF drw, qedE oad aw wfarfE
[z %4 &, a1 an e 7d) | Fwd)
{27 zafem oo =sfear &7 @l
&1 367 7g; fifsry, avf & 2@ AT A5
fr forard ag 28 @Y w9 2, freae
g qG | HA W-A(TASA-TAY AT
AT 79 FT §, a9 qg AU qA4TA TAT
gHT &, A9 9g AraAT 9%4T 3 "aEl
wAad faag F gaa # AT q@A
g g A1 | qgAr § fE v
faarg faw aorer & gov 41 # MT
fergrmm d e gdm £7 & @
wgm {5 faam aqamt o fad)
i # 4 v faarg g 49 791 2|
g

off AT arey @ HAEEl § &0
g 2

ot Xaetaead ATomey ¢ HAETAT 0
At g1 8, a1 ;iwe g g7 wifw
T AA0CE F1 THT ®qy aar fzaAv aav
2 o e 3+ qar 781 gRit, 99 Fa9T
AT FNT HOI, ATH HH TN FAR
@ § w1 fasmgay 7 Sftae ¥ faa
a9 ¢ ww frd g & I g gy
g F wtfed, §9 feAT 7 @ur Ay
21 a1 gam & o 9z ffaw faae
¥ 8, adw faae W §01 faw
FE I H gAY wEfwRAT G . . .

it Iqgsrrafa @ g faare &1 war
TATE 1T #

Smrt DEOKINANDAN NARAYAN:

have got my eye on the clock.

ot IqEwmafa ¢ wa g fqEng

FLAT |AT FowWAT 2
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Surr DEOKINANDAN NARAYAN:
I will not waste my time. I have got
my eye on the clock, Sir,

st afterwr arolft « 7 ¥z @ Fww
A FFA 37 74T F, OF AT FIT 7|

oY TR ATOAW ¢ AE U el
F ¥ F1 A A T FE w@g ) W
Fgq &1 Heed 48 & v werwer faare o
g & 3 fad 728t w7 weEEt § g
&1 e oY gere oft & owy g
faarz w8 5 &) 2, o= a=w
AR AR

TF a1 guTL |y HEd 7 wg) fw
77 OF AfFnE wdaE w o § )
ot wer g fa ag eafaema
A T "4 g IR 9
AR *AT F IIgaw @ faa
& draq wur v an ofeaw 0 & @
EAUE A G O I S
St {F W 7T A FIT FAT W IH
€T AW QT AT AH AT AC IAE
agl ot faer, srgt @t 3ar ¥ g @
A TE | WEY B OFAT EE En
¥ waar oAy et sz ar qua
% o gy avdY #7 st & ag e AT
g\ A ®\E AgAl FT WUA fad
@ fawra gy wifgq | sefaaafog
F faq ofr mdr & ot 21 faw
anfadi &Y 917 &4 gav fear 9 o6
afer 4 gart oA @ oTw waEw
F WHTq AT AT W TG g,
oY F qiw-=1< aqt § awfao, sy
3 %o FT 47 AT TIHT FT I qArAT
qeE At Y 1 A1 I § werfaaw
FY W wrgeEwar g 2 )

Siwet ST weAe @ wfia
gEwr afwrm s g ?
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zafan S 7 948 92AT a1 T2
a1 g, a8 42 2 1% gavdr azfwdi o
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e =ifzw, =radr g wfer,
TETT FT ATAIT F7 F7 F7 747 A7f7 |
FLAFGETAT R ATAZ G, FLT =
ATTH F H-ATT F, 417 | 9fd 71, R
T2 FT--A4 AF 7 TOAAHET TEAT )
SRt WA WETE : GET T
TG 4T 43 F1FT AT P AT
qrgar 27
Y FAWNARA ATTAT ¢ qET AEY
AT ATEAT £ WIT TE] v, ar
q9 I av® W "@w o4 T w7
ot gadt am 97 2 f7 whas 2a
# TUTE FIA AT AW A7 oW G937 g 2,
w4 FAF TF Aga G g W
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% apnfss ayr g wFar §, wwe
TTH qFEAT 2 WL BT 0% GIE-AIE I
q FTA7 2T gewAy g 7 fasgw
THE A wan; FifE g9 A ¥ W
THS HT A0 TTFCATAFAT AT TR
g fr q@ =7 waar @ fr faelr fm
TR ET ATEE T AT 0 g 1
T F q@w aq g frmdr &)
Gar Y 9F B E AT ¥ ST AW
T OAM W g T £ I4 .

MR. DEPUTY CHAIRMAN: You wil]

continue at 230. The House stand*
adjourned till 2-30 p.m.

The House then adjourned for lunch at
one of the clock.

The House reassembled after lunch at
half past two of the clock, Mr. Deputy
Chairman in the Chair.

=t A=A ATO@A ¢ WETOT 99-
FqaaTafE S,

Surt MAHESHWAR NAIK (Orissa) :
Who is going to reply? The hon.
mover is not here,

Dr. Surmvatr SEETA PARMAL
NAND: I am here; T am representing
her.

Every widower should marry a widow and N R

every widow should marry a widower.
fae Ffan, sreer a2 waaw faamw &
g9, WeaH wAAA faaw, #woaw g
HAT | WT TH TEAME F AT T
v Fifad fo

Every widower should marry a widow and

every widow should marry a widower.
oAl FATAA q@AGT T AT
#r =T |
oft Tt Aveww ¢ AE, 0 At
FAA FT AAIAE g T F AT
Aard g1 W oaf wwen oA

gty o, § 77 FF @ 47
ferzram # faaw wfasar S 7@ &
fafew fed sy &1 age & faang o
IT AT 7 &1 WER & w-EAm
% ATH TEAT A FI-ATT FAI AIE, W
ufrrar faam oy 0 &1 fefesa
FIT &1 g uw faw gv faw fovar
T U7 3g 77 & A% o ¥ wEw
# #rg wrew Wy @t o amfE
Az I faag g1 A £ AT AT
fig form qfemmr § ferar agdT o,
2 ofewmr § g7 Awqr agAT ST
o oA ¥ fx wefedl & ferr a9
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wE 7g w7 # fr A s ) one
w2 YT TTHT 42 ArEAT & 9@ qeF
W1 R F¢ | FEW i &t st
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T HTH AITA AT EY T & WY R A
&1 srasagar agf & fr gad foo a9
FAA AT AT 9T A IWF
gt 9 Agat waq wAr frar faf=a
w4, @1 F 7w € wear fm ardd W
A 4% oo W vy, 7 w1 W
qz 7 R {5 w3-fas aEFagE
g fedi #1 @8 sa w7 S 9w
wi-ary %, 3 39% faat w1 ufyr ama
g1 @197 wane faag g ot 2
grdfafmemg a1 afe
o @En-asfeal w1 g e
agy & ar 7z femegd fr wet
gawy weafy T4 o aw), 77 F 97 5
fs gu ot W A w6 weRy
mefwal ¥ 33T fgme AT =fgd
fe afz 3 fefy ot Y T a7
8, @ & wi-nw 7 9y ¥ fo g whafgm
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FErqd IF ag 1§ wrwar @y F
T 7Y T I TEq1d § wEl aF wae
&1 3Fw 37 5 = faag 1
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2wz ¥ www # A wmr wN
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qv wanw faame gr o ofr wrf vy
ad &1 320 1 WIT Yo AT AT Afar
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YR AT ATE AT AT AT T

O am oz 2 fr aga wfe
&Y faaw F @A & are # qga @ A
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#1, ugy fa=r w1 22 " 77 ¥F fir
i e et et Y € A o
v d maws & fau w1 afar & aff
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Sarr DEOKINANDAN NARAYAN:

We are yet to learn that you represent
the party.
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Surr DEOKINANDAN NARAYAN:
1 object to the word that he has just
now uttered, It is nol a parliamentary
word—the word that he uttered.

& astlagd

u.-,J‘L};O & &5 & Lyl el Ll

d,_LaJl gyl

[ RAJYA SABHA J

difference inageis 3360

<™er fifteen years
JE TRNPR BN [RPRNE  [ &%[  Do

- ey U 18 oS ol

Sarr SATYACHARAN
desh): I raise an objection. He cannot
use unparliamentary language. What
he has said is a most unparliamentary
word.

(Uttar Pra-

Mr. DEPUTY CHAIRMAN:
order.

Order,

N :.;ﬂl.ail L}:.;Jl Agyd  yd

LS e l..ti SOOI S I &

wrtlyt e gl o] LS5 0 Bl
. éu.sx‘/"‘fd*"r:

SHRI TAJAMUL HUSAIN: On a point of
order . . . (Interrwptions). | have risen on a
point of order. The word 'Dakyanoosi' is
most unparliamentary.

MR. DEPUTY CHAIRMAN: What is
the meaning of it?

SHRI FARIDUL HAQ ANSARI: If my
hon. friend thinks that it is unparliamentary,
| withdraw it

(Interruptions.)

MR. DEPUTY CHAIRMAN: He has
withdrawn it.

SHRI SATYACHARAN: Why it is an
objectionable word, | can explain it in
English. Most of the Members are not
following him . ..

MR. DEPUTY CHAIRMAN: He has
withdrawn it.

SHRI SATYACHARAN: He has used the
word ‘hijra’ for the members of the
Congress Party, which means they are all
eunuchs, and it is fo, you to say whether it is
parliamentary or unparliamentary.

MR. DEPUTY CHAIRMAN: He has
withdrawn the word.
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SHRI FARIDUL HAQ ANSARI: |
have not used that word. | know that
much meaning of it.

(Interruptions.)

SHRI ROHIT M. DAVE (Guijarat):
What is this, Sir? He did not use the
word.

MR. DEPUTY CHAIRMAN: He has
not used the word.

DRr.R. B. GOUR: He did not say
that.

SHRI M. P. BHARGAVA: Withdrawal
is not enough. The word should be
expunged.

MB. DEPUTY CHAIRMAN: He has
not used the word, Mr. Bhargava.

AN HoN. MEMBER: He has used the
word.

SHRI D. A. MIRZA: Granting the word
is used, it is not unparliamentary. Itisin
the dictionary.

MR. DEPUTY CHAIRMAN: He has
not used the word which means eunuch.

SHRI' SATYACHARAN: If he says
that he has not used the word, | think all
the proceedings are tape-recorded; that
will show the correct version.

MR. DEPUTY CHAIRMAN: | am
speaking from the record.

SHRI FARIDUL HAQ ANSARI:
Please leave it to the Deputy Chairman.

MR. DEPUTY CHAIRMAN: Anyway,
you have withdrawn the word.

SHRI FARIDUL HAQ ANSARI: Sir, 1
have never used it.

SHRI TAJAMUL HUSAIN:
most vital word.

It is a

(Interruptions).
1130 RS—3.
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SHRI D. A. MIRZA: In the history of
the Saracens | think one of the greatest
authors you can find has used the word
"eunuch".

MR. DEPUTY CHAIRMAN: | am
given to understand that he has not used
any word which means "eunuch", Please
go on, Mr. Ansari Order, order.
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Sumi DEOKINANDAN NARAYAN:
We are yet to learn that you represent
the party.
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qz @A fE § ausit war At
E ..

SHRI DEOKINANDAN NARAYAN: |
object to the word that he has just now
uttered. It is not a parliamentary word—the
word that he uttered.

st wOgEEE wwTd TR
aurstt  qeen Gar ¢ 05 ag P
TS FTUF HT§ W gafad gewt
g gom Tfsd |

SHRI SATYACHARAN (Uttar Pradesh): |
raise an objection. He cannot use
unparliamentary language. What he has said is
a most unparliamentary word.

MR. DEPUTY CHAIRMAN: Order, order.

At WA 7w WNT T A
i za e w1 =er 4@t (AT aam
T A% TH quTsr 7§ aqadr aFf o Ay
g1

(e}

SHRI TAJAMUL HUSAIN: On a point of
order. . . (Interrwptions.) | have risen on a
point of order. The word "dakiyanoosi" is
most unparliamentary.

MR. DEPUTY CHAIRMAN: What Is the
meaning of it?

SHRI FARIDUL HAQ ANSARI: If my
hon. friend thinks that it is unparliamentary, |

withdraw it.

(Interruptions.)

2 st wfaw % 3wy e [, I9w
TEAT &1 e 39 |

AR AR fag dwgw
(9 ): & o =i3 § our wrEd

W WG gF Wy o Sf AEY |
UIFT 24 AW &7 aw0 77 4T
* wi@q g1 o gvn e owmy fag
W5 wq FE wgf ¥ W ar

MR. DEPUTY CHAIRMAN: He haa
withdrawn it.

SHRI SATYACHARAN: Why it is an
objectionable word, | can explain it in
English, Most of the Members are not
following him .

MR. DEPUTY CHAIRMAN: H hat
withdrawn it.
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SHRI SATYACHARAN: He has used the
word ‘hijra’ for the members of the Congress
Party, which means they are all eunuchs, and
it is for you to say whether it is parliamentary
or unparliamentary.

MR. DEPUTY CHAIRMAN: He has
withdrawn the word.

SHRI FARIDUL HAQ ANSARI: | have not
used that word. I know that much meaning of
it

(Interruptions.)

SHRI ROHIT M. DAVE (Gujarat): What is
this, Sir? He did not use the word

MR. DEPUTY CHAIRMAN: He has not
used the word.

DRr. R. B. GOUR: He did not say that.

SHRI M. P. BHARGAVA: Withdrawal is
not enough. The word should be expunged.

MR. DEPUTY CHAIRMAN: He has not
used the word, Mr. Bhargava.

AN HoN. MEMBER: He has used the word.

SHRI D. A. MIRZA: Granting the word is
used, it is not unparliamentary-1t is in the
dictionary.

MR. DEPUTY CHAIRMAN: He has not
used the word which means eunuch.

SHRI SATYACHARAN: If he says that he
has not used the word, | think all the
proceedings are tape-recorded; that will show
the correct version.

MR. DEPUTY CHAIRMAN: | am
speaking from the record.

SHRI FARIDUL HAQ ANSARI; Please
leave it to the Deputy Chairman.

MR. DEPUTY CHAIRMAN: Anyway, you
have withdrawn the word
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SHRI FARIDUL HAQ ANSAKI: ate, |
have never used it.

SHRI TAJAMUL HUSAIN : It is a most
vital word.

(Interruptions.)

SHRI D. A. MIRZA: In the history of the
Saracens | think one of the greatest authors
you can find has used the word "eunuch".

MR. DEPUTY CHAIRMAN: | am gien to
understand that he has not used any word
which means "eunuch". Please go on, Mr.
Ansari. Order, order.
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aidt sy 7 wwigr a1 5 eI @z
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SHRIMATI K. BHARATHI (KERALA) :
Mr. Deputy Chairman, though | have
great respect for the sentiments
underlying this Resolution and personal
regard for the mover of the Resolution, |
feel unable to support the same. Shrimati
Chandravati Lakhanpal is a great social
worker and educationist and her activities
in the social field must have compelled
he; to move such a Resolution. But | feel
that there is a limit to which we can go in
this House to legislate. There is a law in
this country which prohibits child
marriage. To regulate all the subtle
human emotions and human relationships
through the medium of legislation is too
ambitious an ideal to be achieved by
anybody. | have no doubt in my mind
that the hon. lady Member, who is the
mover of the Resolution, is motivated by
good intentions. But however omnipotent
this Parliament be, we cannot regulate
human conduct beyond a certain point.
Our wisdom lies in confining ourselves to
the inevitable. In the West we find
philosophers like Bertrand Russell and
poets like T. S. Elliot, marrying girls who
could be their grand-daughters, if
measured by their age. | think Lord
Pethick-Lawrence took a comparatively
young girl for his second wife. Of
course,
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the reverse also happens at times.
Grannies of 70 marry boys round about
20. | admit there is a difference between
those countries and ours. There marriages
are not arranged generally. Th, girl and
the boy take to it with open eyes and also
they walk out of it with open eyes.
Economic independence too is there for
the women. In our country marriages are
not according to the choice of the girlg
generally. So, a regulation as implied i,
this Resolution may look logical, but | do
not think that a regulation by law is
practical. The parents and guardians must
learn to love and value their daughters.
Marriage should not be a "must". It must
be something to be welcomed if the
parties like each other. | feel that two
things are necessary for the same—
economic independence for the girl and a
change in the social outlook on marriage
itself. Marriage should be a voluntary
union between the two parties. Por this
purpose the necessary social climate has
to be created, not only for marriage but
for divorce and for remarriage also. There
lies the duty of the social worker. H
remarriage carries no stigma with it, then
age gap between the couples is no
headache at all. But remarriage also
cannot be enforced by law nor our
attitude to our daughters. It has to be
changed by social education, literature,
drama and examples set by persons who
can set the tone of society.

Thank you, Sir.

ot crt wre ghw ‘mfew’ (a7
g27) : 39 7arifa fY, F syewr AT
¥ ATAT TR
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SHRI JAI NARAIN VYAS: Mr. Deputy
Chairman, Sir, we have carefully heard the
speeches of a number of ladies and a number
of gentlemen. Most of the gentlemen opposed
this Resolution and most of the ladies
supported it. Of course, there are exceptions.
My friend in the Opposition, Shri Faridul Haq
Ansari, supported it. Shri Kureel Urf Talib
supported it. On the contrary, my sister here
did not support it wholeheartedly; she
formally opposed it. | stand here to support
the Resolution. | feel that the Resolution
which has been moved by the hon. lady there
should receive manly support also. Now, if |
put the Resolution in simple words, | will put
it like that.

Dr. W. S. BARLING AY (Maharashtra):
Giveit .

SHRIJAI NARAIN VYAS: | will put it like
that. My sister wants .

Dr. W. S. BARLINGAY: Give womanly
support and manly support.

SHRI JAI NARAIN VYAS: | have no
objection to give manly and womanly support
both because a man includes a woman also in
the legal language, to which profession my
hon. friend belongs.

Now, the simple thing which my sister here
wants is that a Bill should be framed whereby
a man may not be forced to have a motherly
wife and a woman may not be forced to have
a fatherly husband. That is the purport of the
Resolution. But if freedom is given to young
girls to
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marry old men and to young boys to marry
old women, then there will be grandmotherly
and grandfatherly marriages also. So this sort
of tragedy should be avoided. There is a
famous Sanskrit sloka:

wqr  qagfa wqrfor
ara faq foar a=@q
aregar Fafwegla,
fasrfaatan -

DR. SHRIMATI SEETA PARMANAND: Is

this in Sanskrit?

SHRI JAI NARAIN VYAS: Yes.

DR. SHRIMATI SEETA PARMANAND:
Because it is Mishtam, it does not go with
Sanskrit.

SHRI JAI NARAIN VYAS: | stand
corrected.
Dr. SHRIMATI SEETA PARMA
NAND: | wanted to know what it
was. ,

SHRI JAI NARAIN VYAS: | am thankful
to her. | stand corrected by the hon. lady
Member who has said that.

SHRI MAHESWAR NAIK: With motherly
instinct.

SHRI JAI NARAIN VYAS: Yes, with
motherly instinct.

genr oErfs =acfir means that the

girl wants physical features HMT farT means

that the mother wants riches,
ornaments, etc. fg"T ~means that the
father ~ wants strength.

irFagr  ffa=3f7 meansthat the
brothers want proper brother
hood, firselgevsar. means  that
the other people want mishtanna or
amusement.  Because  there is  no

mishtanna here, they" want to amuse
themselves at the cost of this Resolu-
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tion. li there had been rmshtanna, they would
have enjoyed that. | do not want mishtanna at
the cost of this Resolution; | want to support
it.

[17 MAR.

SHRIP. N. RAJABHOJ (Mabharashtra):
Bhojanapriya.

SHRIJAI NARAIN VYAS: | am fond of sweets
if he provides me.  The objection raised to
this Resolution is this. First of all, child
marriage has been condemned by my  hon.
friend, Shri Bhargava, here. Dr. Raj Bahadur
Gour had asked me to clarify thatissue. He
referred to child marriages in Bikaner and
Jodhpur.  Well, it is a fact that child marriages
are held both in Bikaner and Jodhpur because of
one factor. And that factor is that there is a
marriage season every year, or | think twice in a
year marriages  are held and in good old dajs,
young boys and young girls were married. |
have completed my sixtysecond year and | am
going to complete my fiftieth year of marriage.
I was married at the age of fourteen but that
argument does not stand here. My wife was not
of an unequal age. There was no difference of
fifteen years.  Even in those marriages, the
difference did not exist. A girl child of eight
was married to a ] boy of ten or twelve.  So,
| prefer .child marriage to an unequal marriage.
The freedom given in the Constitution has heen
brought on the floor of the House so many times
as an argument. "Well, in the Constitution we
have the freedom of opportunities. It is a fact
that freedom of equal opportunities exists
there. Does it behove us to say that we should in
our old age have the freedom of marrying young
girls of the age of our daughters or grand-daugh-
ters?  That is not freedom, that is licence
which this House should not give to them,
whether it is supported by  lawyers or by big
men. | would not support that licence. We
must have freedom of equal opportunities. That
mean; that a girl or boy should have the freedom
of selecting a boy or a girl of equal age also.
Then and then alone can we give them equal

opportunities, otherwise hot.
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SHRI MAHESWAR NAIK: When we have
got the freedom of equal opportunities, when
a man marriages a woman of his choice
where the disparity is more than fifteen years,
then whal will happen?

SHRI JAI NARAIN VYAS: | won't allow
the boy to marry a grandmother. He may be in
love with her or she may be in love with him.
Why should he marry an old woman of fifty
or sixty years of age? Shri Naik is a young
man. | had been a young man, | did not like to
marry an old woman, | did not want to love an
old woman. | am fortunate in having as my
wife a woman who has been with me for
about fifty years. So, | do not bother about it.
But then | have got my fatherly and
grandfatherly advice to give to young people
and they should heed it. Shri Naik should
heed it and abide by it.

Now, there is this difference of fifteen
years of age and, as | said, this would create
motherly wives and fatherly husbands, which
we should avoid.

Shri Sapru referred to marriages among the
Rajput community. | come from Rajputana
and | am related not by blood, but by so many
other factors to Rajput families, big and small.
It is a fact that there was a custom among a
particular sect of Rajputs to get their daughters
married to another particular sect of Rajputs
only. The Bhati girls had to be married to
Rathod boys. That was a custom in old days.
What was the result? The result was this. They
could not get husbands. Girls were strangled
to death in their childhood. Do you want to
bring that custom into operation even now?
Now, that custom has gone. Bhatt girls can be
married to Pawar boys. There is no restriction.
When this restriction existed, such things were
there. Quoting such instances does not support
his argument. He gave the example of a prince
marrying a woman who was more than fifteen
years of his age. | do not want to g in the
names of princes here.
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[Shri Jai Narain Vyas.] But | know of
princes, | know of the princesses also,
where the difference was eight years.
That difference of eight years was
considered objectionable. Instead of eight
years, here it has come in the form of
fifteen year3 or more on the floor of this
House. So, that custom does not exist
now. In the old days, of course, even old
women were married to boys; so that they
were married women when the boys were
married to them. Sometimes it happened
that the niece and the aunt were married
together in order to dispose of the aunt, in
order to have her as an AD.C. or a
servant to the niece. If those bad customs
were to be brought in here, then you can
get a difference of age of fifteen or
twenty or one hundred years. | do not
bother about those things. Those old
customs are dead and gone and they
should not be brought in here in opposing
a very good Resolution.

Now a reference has been made to the
security and comfort of the man in his old
age as if by marrying a young girl the old
man will have security of life. Perhap3,
he will be murdered if he does not give
satisfaction to his wife.

SHRI SHEEL BHADRA YAIJEE:
Nobody has mentioned it.

SHRI JAI NARAIN VYAS: 'Security
and comfort' has been mentioned by Mr.
Sapru. | have noted it down.

SHRI SHEEL BHADRA YAJEE: He
referred to security and comfort of both
sides.

SHRIJAI NARAIN VYAS: Now, in the
name of this security and in the name of
this comfort money would play a great
part. Also the old ladies who hav, the
money would like to have the company of
young boys who could be bought. That
way young boys and young girls would
become purchaseable commodities. If
you want boys and girls to be made pur-
chaseable commodities—as sometimes it
happens—then in that case | cannot
support such a proposition.
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Then great stress was laid on freedom
to choose. Well, it is not freedom to
choose; they choose because of the
money or because of some other factors.
Maybe, one wants to inherit the large
property of the other. So, this money,
property and the other things should not
count in social affairs.

One point that | want to refer to is this.
It has been said that we should go to the
people and preach among them. Well,
whom will you preach? We have got
forty crores of people in this country.
Whom will the social reformer preach?
They will preach old men like me and
say: "You should not marry young girls.”
And | shall slap him in his face and say;
"Am | a fool? Who are you to tell me? |
am a married man." So, how will the
social reformer find which old man is
going to marry a girl, or which old
women is going to marry a boy? So, it is
impossible to pick up such people. As
was said, such cases may be ten per cent.
And this ten per cent, would constitute a
very big number, forty lakhs, and w,
cannot expect forty lakhs of the Indian
population to go wrong, to select wrong
people, | mean wrong companions.

One thing | would say about the cold
war. My friend, Mr. Sinha, referred to the
cold war which, according to him, has
started in this House between ladies and
gentlemen. Now, it has become a hot war.
Ladies have taken this side and gentlemen
have gone to that side. It is a common-
sense war, and those who have greater
sense would of course win. Of course,
some other factors would also count |
hope that my sister, Lakhanpal, would
surely win the race. As a matter of fact, it
has been alleged that the ladies have
developed some complex. | think the
sam, thing happens with the other side
also. | want the ladies to be out of that
complex, and gentlemen also.

I want to give a word of advice to
Shrimati Savitry Nigam, who is not here.
She was very vehement in supporting the
Resolution, but the words
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which she used did not appeal to me. Works
like 'frivolous', ‘cynical', 'abnormal’ and other
strong expressions she used as qualifications
applying to men. Well, | am an old man and |
can hear anything. But then they would not be
tolerated . . .

SHH AKBAR ALI KHAN: She .referred to
both men and women.

SHRI JAI NARAIN VYAS: No, she said
this only in reference to the speeches in
opposition, and they were men who opposed
the Resolution. That ?s why | object to the
words. If she says this in relation to men and
also in relation to women, even then | would
oppose it, because women should also be
respected as men should be, especially by
young ladies.

(Time bell rings)

As you have rung the bell, Sir, I finish my
remarks here.

Du. SHRIMATI SEETA PARMANAND;
Mr. Deputy Chairman, Sir, 1 say that this
Resolution . . .

SHRI B. K. P. SINHA: Just one word, Sir.
Shri Jai Narain Vyas referred to me.

MR. DEPUTY CHAIRMAN: She is .on her
legs.

SHRI B. K. P. SINHA: Sir, when Shri Jai
Narain Vyas referred to the ‘cold war' and to
the hot war, he referred to my speech and to
me. Now, | realise, after this debate in the
House, that there are manly women and
womanly men.

DR. SHRIMATI SEETA PARMA
NAND: Shrimati Chandravati
Lakhanpal has done a great service in
focussing attention on a very human
problem. | am sorry that the Reso
lution is not worded in an acceptable

manner, but lhen We have to see to
the spirit of the Resolution, and it
only asks the Government to do a
very simple thing. While focussing
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attention on the evil that exists, she asks
Government to bring in suitable legislation.
She may indicate that the age difference
between the two parties should not be more
than fifteen years, but there is nothing to
prevent Government from making certain
other change, some cRange which, all the
same, will keep the spirit of the Resolution
intact. For example, Sir, there is already in the
Hindu Marriage Act a provision by which a
marriage could be declared null and void if the
party, the girl, was a minor and were to go
later to the magistrate and say that the
marriage was not with her consent or with her
approval. Similarly, Sir, a provision could be
made in the Hindu Marriage Act or in the
other marriage Act—some general
provision—by which a marriage could be
declared null and void if a party to the
marriage, though major at the time Of the
marriage, could prove that such marriage was
under coercion or under undue influence. And
that would solve the problem because, no
doubt, there is something in what the other
side has to say. Having advanced in women's
education, and in this modern age and in the
year 1961 having gone on a certain path of our
social progress, we cannot say that nobody,
even after the age of majority, should be given
the liberty to choose his or her partner in life.
That would be curtailing human freedom a bit
too much, and | do not think that any law that
would place such a restriction would be valid
under the Constitution. We are given a certain
right of freedom in the Constitution.

I think it comes under 'Fundamental Rights'
and is article 14 of the Constitution. It says
that any law that curtails or abridges an
existing right will be ultra vires the
Constitution. So, the State cannot prohibit a
person who is a major if he or she wants to
marry according to his or her choice, but then
the State can go to the rescue of that person
by declaring such a marriage invalid if that
person, later on, were to go and say
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[Dr. Shrimati Seeta Parmanand.] to the
court: "1 was forced to enter into such a
marriage for a certain consideration."
be property consideration or other
consideration.

It may

Sir, many things have been said in this
House »n such a grave subject in a very light
spirit, and some of the observations, | am very
sorry to say, have not been relevant. Certain
things have been said about men and abou*
women in a light-hearted way, but what
pained me most was that something should
have been said to hint that women bringing in
such Resolutions bring them in in a hysterical
mood! | do object to it. The word 'hysterical’
may not be unparliamentary, but it is certainly
derogatory. According to our parliamentary
convention it is not right and proper to say
something that would attribute motives of a
derogatory nature. Nobody has got the
prerogative for bringing forward noble things.
We do not agree that it is the privilege of the
other side only.

We cannot say that the Resolution has been
brought forward in a derogatory manner, nor
should it be said that because a woman
happens to pilot this Resolution, it is based on
any feminine attitude. Why should they call a
certain legislation as man's legislation and a
certain  other legislation as woman's
legislation, or a masculine legislation and
feminine legislation? Personally, | think there
should be no such distinction. We do not come
here as representatives of men or women
separately. I, therefore, certainly deprecate the
practice in this House of referring to hon.
Members as "that lady Member" or "that man
member”. We are all Members pure and
simple. We should be called "Members so and
so" or "Member from Gujarat" or "Member
from Mysore". But this objectionable practice
itself is at the bottom of this psychology of
looking at a legislation from a sex point of
view.

Sir, we bring forward a legislation for the
betterment of the whole society. Is it hinted
that If women
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benefit, if women are not victimized, if
women, who are sometimes exploited by their
parents by being sold away to certain rich
grooms, and if they are saved from
exploitation, the society will not benefit? Such
an attitude is followed by a repercussion from
others.

Moreover, Sir, the sooner we get rid of this
attitude of looking at measures before this
House in a lighter vein and the sooner we
learn to treat every subject seriously,
howsoever full of other implications it may
look from outside, the better it would be for
us. Sir, our debates are read all over and we
should apply ourselves with full responsibility
and gravity to a subject, the gravity with
which we would like these debates to be read
by persons who read them afterward. Sir, | am
sorry for having to make this observation.

Having said this, |1 would like just to say a
few words about the remarks offered by some
hon. Members. It was said that a social
legislation cannot be a remedy for a social
problem. It may be true to a certain extent, but it
is not true that social reforms can be brought
about by the efforts of social workers alone.
Whil* | agree .with the observation, | would say
that these are like the two bullocks of the same
cart, or like the two wheels of the same cart.
They have to go side by side. If the social work-
er is strengthened with the arm of law, he finds
his work easier. | know quite a number of rich
people who would never have agreed to keep
their daughters unmarried till the age of 14—
now the age has been raised to 18—had it not
been for the fear of the Child Marriage Restraint
Act that they would be dragged in the court if
their names were reported, and that is why they
now wait even if the engagement has taken
place till the marriageable age is reached.
Therefore, | would say that if there are so many
marriages taking place today, in spite of the
Child Marriage Restraint Act, it is because the
offence is not made cognizable. But, it has done
al good deal amongst the section that
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matters, that is, the rich people and the
middle class even, who now do not
marry their daughters until the age is
reached and who are now emboldened
to keep their daughters unmarried in
spite of the social stigma that was
attached to a girl being kept in the house
beyond the age of puberty. The law has
served as a pointer. Now, they can look
towards this law. Therefore, Sir, it is
very necessary that something is done to
stop marriages between persons with
great disparity in their ages, and law
alone can do that.

Sir, with regard to the complaint of
persons that they were married under
duress and as such would like to get out
of the wedlock and their marriage be
declared null and void, because of the
short time at my disposal | would not go
into details. The Law Minister is quite
capable of looking after this aspect and
to decide in which way at a suitable time
a suitable amendment can be brought
forward.

Then, Sir, a question was raised by an
hon. Member that he did not
understand how marriages with girls of
younger ages encouraged prostitution.
First, Sir, | feel surprised at such a
statement. It is well known that when a
girl is married to a very old person and
when the man dies | and she is left
uncared for as a young : widow, naturally
she is exploited and j she takes recourse to
this profession i for earning a
livelihood.  There are very many other
evils that follow as a result of this one
evil, but | was wondering  whether
anybody  would point out that the age,
as laid down by the Hindu Shastras, was
still correct. It is said therein:

3389

It says that a man of 30 years of age
should marry a girl of 12. That was
according to the old scriptures but there
was some reason for laying it down at
that time. For boys 25 years was the age
to come out of the Gurukula, and 12
years was the age beyond which a girl
could not be safely kept in the house of
her parents in rural areas for obvious
reasons into which | need not go here.
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But social conditions have now changed.
Girls also are being educated. In view of
this, this age has to be raised, and | am
sure it will automatically be raised.

Sir, 1 would not like to refer to various
other points that were raised which, to my
mind, were not very relevant. All that we
have to see is whether such an evil does
exist. Whether it exists on a large scale or
a small scale, does not matter. If the plea
of small percentage of this evil is given,
then | would ask what percentage of
people commit thefts, and how many
crimes otherwise also are committed. If
the percentage of the crime is very low,
should there be a legislation for a fraction
of the community, or should we do
certain things which also are applicable to
only a fraction of the community?
Therefore, "ven if this evil is prevalent
amongst a small fraction of the
community—it was said that it may be 1
per cent, or 2 per cent, of the total
population who marry in this manner—
and even if it causes hardship to half per
cent, of the community, it is the duty of
the Stale to give relief to the community
through legal provisions, and for that
reason it is not necessary to go into the
other arguments.

Sir, | would say that if you were to talk
of the conditions in rural areas, the evil
does not work so much hardship there
because, you know, that in rural areas
there are customary laws and a woman
can leave her husband without going
through divorce proceedings. There are
reports of desertions many times and the
parties remarry according to their
customary law. So, for this section of the
society customary laws prevail. Actually
the evil causes hardship only in the case
of middle classes which are mostly in
urban areas, and we have to do something
for them so as to stop this evil. We have
not enough social workers to go and work
in every sphere. We do not have enough
social reformers who will awaken so
much social consciousness in our society
as to stop this evil, and it would,
therefore, be better to bring it about
through legislation.
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Sir, something was said about the need
of having a difference of 15 years or the
difference in the ages that shows
disparity. In our Hindu Adoption and
Maintenance Act we have laid down that
a difference of 21 years is necessary
between the adop-tor and the adoptee.
Therefore, In any case the difference
should be 21 and not 18 years or 15
years. Therefore, we can lay down that
for a girl of more than 21 years of age the
difference should be so much as would
meet the arguments of all these people.

Sir, | feel that though the Resolution
may not be adopted in the present form,
the Law Minister will be good enough to
give a promise that he will have the -
question examined so as to bring forward
a suitable amendment to the marriage
Act; to remove this hardship in the
present social conditions.

SHRI DAHYABHAI V. PATEL
(Gujarat): Mr. Deputy Chairman, Sir, |
hav, listened with patience to the
speeches, particularly of the lady
Members of the House .

Dr. R. B. GOUR: She has protested.

SHRI DAHYABHAI V. PATEL.: | say
"lady Members" in spite of the protest of
the learned speaker who preceded me
because this is a problem that confronts
ladies much more than men in this
country because of the history of
conditions .

DRr. SHRIMATI SEETA PARMA-
NAND: Is not the father of a girl, who is
suffering this hardship, equally affected
as the mother? It is not the individual, it
is the parents who suffer.

SHRI DAHYABHAI V. PATEL; | was
looking at it from a different point of
view. Perhaps, the learned Member is
right. My outlook on these matters,
unfortunately, differs from that of the
mover of the Resolution. 1 do not like to
effect social changes by legislation.
While saying this, 1 will admit that the
Sarda Act has
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done a lot of good. But a lot more good
has been done by the process of
education also, and perhaps, if education
is given and if we are able to give the
women of this country a little more
freedom than what we are able to give
them, more of economic freedom, such
problems would not arise. Then there is,
of course, the historical background. It is
a pity that in this country where we talk
so much about our culture and where it is
a saying:

qx AT TITA
IR J A

We have degenerated and our customs
have degenerated and conditions now are
such that we hear lady Members speaking
about this degeneracy and drawing
attention to what is happening. It is, I will
admit, a matter for Government to
consider. But I am not inclined to agree
with the Resolu. tion in its present form.
Trying to do things in haste will not be
exactly the right remedy. There are some
hon. friends who always want to do
things by legislation by Parliament,
friends sitting on this side, and they make
very strong speeches. Of course, they are
entitled to their views. But there is the
other side of it also. If you try to force the
pace of legislation of this type, open
contravention of the laws, of social laws,
if not the legal laws, takes place. What
have you got to say to that?

Sir, marriage, we used to consider and
according to ancient customs among
Hindus, was for the purpose of getting
offspring. Under present circumstances,
when our ancient ideas are going, when
the old joint family is breaking up, there
is the other purpose of marriage, that of
giving companionship and to be a sort of

security to both the parties. When
persons advance in age, they need
companionship.  They need help.

Unfortunately, the younger generation,
with modern education, does not seem to
relish the idea of looking after their old
fathers and old mothers, particularly
when they are in crowded small-
roomed
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tenements of the cities. In such circumstances,
the life of the elder generation, a stage which
many of Us are about to reach or will reach,
would become very difficult. They would be
left alone. In the West, of course, they are
now providing oldage homes, hostels and
other such institutions where old people can
go and stay. We have not yet come to that
stage. We have not been able to give social
security even to the other people who need it
much more. I do not know when that is going
to be done, and it is a long way off before we
are able to give such security or relief to these
old people who are not able to look aftar
themselves. The Resolution in its present
form would mean that if people of mature age
want to live together, they would be
prohibited by law, or society would look
down upon them, as if they were doing
something wrong. Of course, there are certain
persons, certain parties, who do not look
down upon anything. Even if young people do
it, they openly ignore it. A man may live all
his life with somebody else's wife, yet there
are people who can shut their eyes to that.
There are parties which shut their eyes to that.
Unfortunately, |1 do not belong to them. | do
not approve of that practice. It is of course, a
most reprehensible thing, much more abo-
minable than what friends on this side here
are trying to condemn, and condemn so
vehemently.

Sir, there are the provisions in the
Constitution and there is law of divorce also.
If anyone feels grieved, if a lady feels
aggrieved, she can take recourse  to these
provisions.

DR. SHRIMATI SEETA PARMANAND:
Does the hon. Member mean to say that
divorce can be had without any cause? That
will be divorce by collusion, or what?

SHRI DAHYABHAI V. PATEL: Anyway,
Sir, 1 am not a lawyer and therefore perhaps
my hon. friend's knowledge of this subject |
am prepared to yield to. | am prepared to take

1130 RS.—4.
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it from her that the position is no what |
thought it to be. But the problem, as | was
saying, is such that you cannot solve it by
legislation alone. That, | do not think will
remedy the situation.

Next, Sir, | do not know how this limit of
fifteen years has been fixed. | do not know if
it is going to be useful. It seems to have been
fixed primarily with the idea of preventing
older men from marrying young girls. I am
against the idea. But suppose there are older
people, | mean to say, both are very much
older. We have had here many such examples
mentioned. | do not want to repeat them
(Interruptions). Suppose a man is 70 of 75 or
80 years of age, and he wants to live with a
lady by her consent, who is about 50 or 60
years old and he wants to leave all his
property to her in return for looking after him.
What is wrong with it?

SHRI R. M. HAJARNAVIS: | do not want
to in'errupt the hon. Member, but | would like
to suggest that the whole discussion may be
carried on without mentioning names,
becaus® that would be cer+ainly
embarrassing. | do not say the hon. Member
mentioned it. He did not say anything to
which | can take exception. But | think no
names should be mentioned in the debate.

MR. DEPUTY CHAIRMAN; Yes.

SHRI DAHYABHAI V. PATEL: | am not
mentioning any names. But apart from names
in this country, there are many illustrious
examples of people who have been great
administrators, great statesmen, Viceroys and
Governors who have lived like that purely for
companionship because, as | said, they need
someone to look after them. Do you want to
shut that out?

AN HoN. MEMBER: That is not marriage.

SHRI DAHYABHAI V. PATEL; But the
Resolution, as it is, would
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shut it out. Therefore, while | would
basically support the idea that such
marriages should not take place, |
would very humbly plead guilty to the
fact that men in this country have ill-
treated women in many ways, and if it
would please the lady Members, if | also
said that men i, this country should also
do a little  penance for that, I would
very gladly say "that. Yet | feel that the
remedy of having a law is no remedy. |
do not feel that the objective aimed at
will be achieved by adopting this
suggestion made in  the Resolution.
That will be achieved better by
educating the community, and by
improving the divorce laws, if you
like. 1 do not like divorce. But if due
to ill-treatment, divorce is the only
remedy, | am not opposed to it. You
can also provide homes for people
who do not have any place to go to. |
suppose the hon. lady Member opposite
has heard of what was done by a man in
the city of Bombay. He has named a
home "Bapu Ghar"—and mind you he is
a bachelo—to  which  he has given
all his money, and there it is run by
women, though there is a committee of
-men to help. And anyone who is ill-
treated is entitled to knock at the door,
come in and stay there. The very fact of
leaving the house fe enough to knock
sense into the minds of many men, even
if they are obstinate all their lives.
Women should learn to become
independent. That is what | would say.
If we teach our womenfolk to cultivate a
sense of independence, and if we give
them a sense of security so that they
could also equally live  independently
of their men, perhaps men who  have
been ill-treating their ~ women all
these many years in many ways would
desist from doing so. For all these
reasons, Sir, and also for the reason that
I am opposed to trying to do everything
by law, as my hon. friends over there
are trying to, | am opposed to this
proposal.  Perhaps, many friends on
the Congress side also want to do things
by law, but that is wrong. Tt is wrong to
legislate on everything connected with
companie*, and it Is,
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I may say, much more wrong to legislate
on a matter like this, concerning social
customs and social habits.

In this morning's paper there is
something to show how things are done
in other countries. In Pakistan— a
country which is not supposed to be
opposed to divorce—divorces are
becoming rare. Why is that so? That i
not done by legislation. There are ways
of doing these things, and | suggest that
the hon. lady Members of this House and
Women's organisations, social workers
and the Government should apply their
mind and see if a situation and an
atmosphere in this country cannot be
created by which people would look
down upon all such things.

SHRI D. A. MIRZA: Mr. Deputy-
Chairman, when the Resolution was first
taken up for discussion, the atmosphere
was quiet and there was no excitement
but when the hon. Members felt the pinch
of the Resolution and the effect that it
would have, if passed, thought it their
duty to oppose the Resolution or to
support it.

Sir, much was said about this question
and the whole history from the days of
Manu was discussed. The Resolution is
quite a simple one. It says:

"This House is of opinion that
Government should bring forward
suitable legislation to prohibit mar-
riages between persons where the
difference between the ages of the
spouses is more than fifteen years."

| heartily support this Resolution but |
want it to be amended. The amendment is
that this should apply only where the age
is below 30 years. Well, in those days the
talk was that marriages were performed in
heaven but today, Sir, marriages aTe
performed in solitary places, in
institutions and in a very undesirable
manner, and you cannot call them
marriages. You know, Sir, in astrology,
there are
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twelve houses and twelve bhavas, and the
seventh house or the Saptamastha-nam
denotes the kind of wife or husband. If |
see the horoscope of a man. | can very
well say what sort of wife he has got, and
if | see the horoscope of a woman. | can
say what sort of husband she has got.
Marrying, giving a chit and then going in
for different man or woman is not
considered to be marriage. Marriage is the
responsibility of the father or the mother.
It is the duty of the parents to see that the
marriage is  celebrated on  their
responsibility and in such cases the
difference in age should not be more than
fifteen years. | would even bring it down
to ten years. After the age of 30, if a
woman falls in love with a man where the
age of difference is more, or where an old
man falls in love with a young woman
who is above 30 years of age, it is not
good to insist on the difference and in
such  circumstances this kind of
Resolution will do no good. We want to
bring in social reforms through legislative
measures but the measures are observed
in an antisocial manner. You have got the
Sarda Act, and the ex-Chief Minister of
Rajasthan was saying that even today
child marriages take place under the very
nose of the authorities concerned. There
you find defiance of the Sarda Act. You
find defiance of the prohibition law. My
appeal to the hon. Members is that

whenever they bring forward such
measures, there should be some
seriousness and when once the law is
enacted, it should be respected by

everyone whom this law binds. Once this
measure is accepted and suitable
legislation is brought in, I do not want the
public to treat it with contempt and
observe it more in breach than in practice.
If this Resolution is passed, is it going to
hold good? What are the lady Members of
this Parliament doing? What are the
members of the AIll India Women's
Conference doing? There are so many
social institutions in this country. Is it not
the duty of the womenfolk of this country
to go into the field and openly say that
these are the vices of such marriages?
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DR. SHRIMATI SEETA PARMA-
NAND: Why, is it not the duty of men
also to do it? Why should it be the duty
of women alone?

SHRI D. A. MIRZA: There is no use
simply passing this Resolution sitting
here like Grand Moghuls. | want the law
that is passed by this Parliament to be
respected.

SHRIMATI YASHODA REDDY: It
is for the men to change; not for the
women.

SHRI D. A. MIRZA: Women play a
more important part and this concerns
the women more.

Now, some hon. Member has said that
those who do not support this Resolution
are—excuse me, Sir; | crave your
indulgence—eunuchs and that they do
not have the potency.

Mn. DEPUTY CHAIRMAN: Order,
Order.

SHRI D. A. MIRZA: But, Sir, it is the
dharma, it is the character of the man that
is responsible. You know, Sir when
Swami  Vivekananda attended snd
represented India in the World
Parliament of Religions in America, a
young American woman approached him
and said: 'Sir, you take me into your
arms.' Swami Vivekananda 7 eplied: 'No,
you are my sister from America; |
consider you as my sister." She said:
'Here is Swami Vivekananda who does
not have the manliness to take a woman
into his arms." The reply was that Swami
Vivekananda has so much potency that
he can impregnate a hundred at a stretch
but his spirit of dharma and his character
are such that he will not care to look at
womenfolk. What | say is...

SHRI N. M. LINGAM; He is com-
bining the sublime with the rediculous.

SHRI D. A. MIRZA: | am saying that
because of character women had no
attraction for Swami Vivekananda. The
word 'eunuch’ was used and so
I have to reply to it.
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carry that meaning.

DrR. W. S. BABLINGAY;
depends on the way it is used.

It all

SHRI D. A. MIRZA: You cannot call it
a marriage if a grown-up man takes a
grown-up lady. A grown-up man takes a
lady as his companion. | do not want to
mention names here but many of the
Prime Ministers of different countries,
great statesmen, great authors, have their
private secretaries as their companions.
They go through this matrimonial
alliance because of ther contacts and
suppose that lady becomes the wife of
such a person; | want to know whether
you would call her his companion or his
wife.

MR. DEPUTY CHAIRMAN: All that
has no'hing to do with the Resolution.
Please confine yourself to the Resolution.

SHRI D. A. MIRZA: It is compan-
ionship. If a grown-up man of 70 or 75
takes a woman as his companion, | do
not think there is anything wrong with it.

SHRI MAHESWAR NAIK: How do
you support this Resolution?

SHRI D. A. MIRZA: | support the
Resolution in this sense. If it is the
responsibility of the parents, if the father
or the mother takes up the responsibility
of fixing up the marriage of the daughter
then they should observe this. After a
certain age when the parents have no
control over the daughter | do not think
this Resolution will hold good. |
therefore suggest that this Resolution
should be amended. | want that a certain
limit should be fixed; say till 30 years. If
boys and girls are married before they are
30 years of age, then there should be no
disparity like this.

SHRI M. GOVINDA REDDY: Mr.
Deputy-Chairman, Sir, | had not the ghost
of an idea to speak on this sub- j ject.

Not that | did not like . . , |
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SHRI M. H. SAMUEL (Andhra
Pradesh): He is a bachelor; can he speak
on this?

MEe. DEPUTY CHAIRMAN: He has
got every right as a Member of this
House. You cannot shut him out.

SHRI' N. M. LINGAM: He is talking as
a prospective bridegroom.

SHRI M. GOVINDA REDDY. . . . the
subject itself is tempting. But because of
this very fact that when | stand up to
speak on this subject, hon. Members
question my credentials to speak, |
hesitated but many friends in the lobby
asked me to speak on this subject and |
told them of my predicament. But they
said, '"You are impartial and we can
expect objective views from you.
Therefore, give us your views.' That is
why | have ventured to give what |
consider to be my objective views on this
subject. .

Sir. | am sure the hon. mover has the
moral support of this House because the
feelings which have prompted her to
bring forward this Resolution, | believe,
are shared by every Member of this
House. She must have, when sponsoring
this Resolution, had in her mind the
unfortunate cases of marriages where
there is considerable disparity in age and
temperament. There are numerous such
marriages which are, to say the least, mis-
erable. There are, of course, happy
marriages too but by far all the customary
marriages which take place either
because a certain person is related in a
certain way that there is a custom in the
community to marry that person, or
because they consider that they should
not get out of their own group and find
some husband however old he may be
from among the group itself, or because it
is felt that it is a crime for the girl to
remain unmarried, are not very happy
marriages. On account of these various
factors such marriages are taking place
and | believe the kon. Member has in
view such customary marriages and not
those marriages where_ the girl who ig in
a position to judge, who
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is in a position to realise in what her
happiness lies or a man who is in an
equal position by sheer choice chooses a
mate who is much older than the other. |
do not think there is anybody here who
would  support  these  customary
marriages. Marriages, whether they take
place in pursuance of religious injunction
or ior the mare biological purpose of
propagation, must in the opinion of every
Member be happy. In order that a
marriage may be a happy union there
must be pny-sical attraction between the
girl ana the boy for one thing; there must
be compatibility of temperament for
another thing and there must also be a
certain intellectual companionship to
which the hon. Mr. Dahyabhai Patel was
referring. These biological laws, in spite
of our advance in science, are not so sure.
To expect that a boy loves a girl of his
own age or vice versa, or a girl who is
young does not love an older man or an
older man does not love a young girl, is
not biologically true. Unfortunately, in
this world biological principles differ. If |
may point out there are different laws
with regard to different things. Now, if
we have to choose vegetables, we choose
the tender ones and not the ripe ones; if
we want to choose fruits, we choose the
ripe ones not the tender ones. Even
among Vvegetables, when we choose
palaJc or bhindi, we choose the tender
ones but when we want to have a
pumpkin we do not go in for a tender
one; we choose the ripe one.

Dr. R. B. GOUR: It depends on the
purpose.

SHRI M. GOVINDA REDDY: It
depends on the purpose. So, these
biological laws cannot be said to hold
good in all cases of marriage. Sir, you
know in the South close relationship
marriages take place and if | were to
mention them here, our northern friends
will be surprised. But they are age-old
customs. When one of my acquaintances
wanted to marry the daughter of his close
relation, | objected principally on
biological grounds—because | have read
biology
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—and | said that this will result In very
unhappy offspring. But, Sir, there were
various forces which were brought to
bear on the couple and they married.

SHRI N. M. LINGAM; Are they happy
or not?

SHRI M. GOVINDA REDDY: And |
saw to my surprise that their offspring
are quite lovely and intelligent and in
every way they are quite normal, and
smarter products even. Now, my friends
and my relations to whom 1 had
advanced this biological principle mock
at me and ask: 'Where is your biology?
What fault do you find with this
offspring?” As far as customary
marriages are concerned, we would not
like them to be unhappy but where there
is choice we cannot limit it on any
ground whatever. | can quote some
instances particularly in the West where
it is a fashion for younger men to marry
older women. | meet several such
couples with one of whom | came to
move on closer terms. Once when the
lady was absent, | happened to question
the gentleman. His wife was not at all
good looking and she was much older
than him. | asked him: "Why did you
marry this old woman?"

SHRI MAHESWAR NAIK: What was
the disparity in age?

SHRI M. GOVINDA REDDY: Much
more than 30 years. And he said: "Mr.
Reddy, you don't know. When you suck
an orange, you don't suck a raw orange.
You suck a ripe orange. You don't know
what comfort | get from my old wife.
She is my intellectual companion and
with her rich experience she is able to
tide over ali my worldly troubles. She
has been in every way a very
comfortable and good wife for me and
there is no lack of love either." Sir, there
are many such cases.

DRr. R. B. GOUR: And in spite of all
this persuasion, you could not decide to
marry?
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SHRI M. GOVINDA REDDY: Un-
fortunately, this Resolution bars me from
marrying a young girl.

To go to the instance which | quoted,
they are very happy. These are
instances of foreign countries. In my own
circle marriages were very common in
olden days between old people and young
girls;  particularly when a couple had no
issues or where the marriages were
second or third marriages, and the
relations between them have been very
happy. Even now some of the couples
are living in whose ages there is
considerable disparity, disparity of over 25
years. They are perfectly happy. Inone
case—it is a close relation of mine— I
have never seen a more  devoted wife.

That lady is attending to all her
husband's needs in aperfect way
like a perfect wife. So, it cannot be

said that simply because a girl is young
and the man is much older or the baoy is
young and the woman much older, they
cannot be happy. Only we want these

conditions to be fulfilled normally,
namely, that there must be physical
compatibility, there must be

compatibility in  temperament and
mind and there must be every promise of
there being intellectual and pleasant
companionship between the couple. If
that is so, | do not think it would be good
to prevent them by legislation. By far
these  instances cannot be many and as
we advance in civilisation and as
awakening spreads even among rural
masses, this is lessened to a very
considerable extent and one can say
almost it is nil when compared to the huge
population of

India. The present-day girls 4
P.M. even in the villages, even

among uneducated communities,
refuse to marry if they do not like not
only men who are much older than them,
but even boys who are not much older
than them. They exercise their
independence. They exercise their right
to judge things for themselves and to
determine their own likes. | have seen a
number of eases, more than a hundred
cases,
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among my acquaintances where the girls
said: 'If you insist, either you should be
prepared to lose me or | will run away.'
They had that courage and then thg
parents came round and they found
another husband.

DR. SHRIMATI SEETA PARMA-
NAND: Who are these girls?

SHRI M. GOVINDA REDDY: Girls
aged 16, 17 or 18, not much literate, not
university  graduates.  They  were
unlettered girls. I know of many such
cases. Since independence, the need for
realising one's own happiness is coming
to prevail even among the illiterate
classes in India. So, the day is not far off
when such things will not take place. The
sure remedy, therefore, is not legislation,
because as hon. Members have admitted,
we cannot enforce this legislation. It is
unwise and it is unnecessary to pass this
legislation. The real remedy is to carry on

DR. W. S. BARLINGAY:: In what way
it is not enforceable, if it is a law?

SHRIM. GOVINDA REDDY: It
is impossible to enforce it, as long as it is
my intention to marry. It is not in conflict
with any other law in force and it is not
against the interests of the State or the
community. How can you enforce it? It is
not right in a democracy to limit the
liberty of an individual.

DR. W- S. BARLINGAY: My ques-
tion was with regard to the enforceability
of a law, if one is made.

SHRI M. GOVINDA REDDY: It is not
enforceable—that is what you mean.

DR.W. S. BARLINGAY: No.

SHRI M. GOVINDA REDDY:
not follow.

I did

DR. W. S. BARLINGAY: What do
you say that it is not enforceable?
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SHRI M. GOVINDA REDDY: It is not
enforceable for this reason that custom is
still strong* in India. We have not been
able to do away with customs, in spite of
our laws. For instance, we have a law
against untouchability. Can we say that
we have enforced it? There are numerous
instances taking place contravening that
law. The Sarda Act has been mentioned.
We have the Hindu Marriage Act,
wherein we have laid down that a man
who has one wife cannot marry a second
time. But many marriages have taken
place. They have not been able to
prosecute such people for the simple
reason that the custom has assumed some
religious significance and that people
who act against that custom, even though
it is according to law, will be considered
as violating the religious significance.
Therefore, it is not practicable for us. The
surest remedy, as | was saying, is to
provide an economic remedy.

SHRI N. VENKATESWARA RAO
(Andhra Pradesh): Just one minute back,
Sir, my hon. friend was saying that
custom was breaking down. Now, he
says that custom is very strong. Which
is correct?

SHRI M. GOVINDA REDDY: Custom
is breaking down, but you do not say that
custom is not there. Custom is breaking
down gradually and it will disappear
soon. But as long as the custom is there,,
you cannot do away with it and you
cannot do it by law. | quoted our
provision in the Constitution against
untouchability. But we have not been
able to stop it. It is prevalent in the
remote corners of the country simply
because custom is strong there. | am sure
that there also the custom will disappear
soon. As | was saying, the surest remedy
is to provide an economic remedy,
whereby the girls will have an
opportunity to stand on their own legs by
earning an honourable living, so that they
do not agree and they do not bring them-
selves up to be forced into such mar-
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riages. As we advance, this will soon go.
There is no need for legislation. DR. R. B.
GOUR; Mr. Deputy Chairman, it is really
unfortunate that on such an issue as the
one posed by tne Resolution moved by
my hon. friend, Shrimati Chandravati
Lakhan-pal, certain really undesirable
remarks were made on the floor of the
House. Whenever certain social evils are
posed for being tackled by the
Government or by the country as a whole,
the argument is raised that social evils
could not be eradicated by law, whereas
the history of our social legislation proves
that we have been attempting the
eradication of social evils through
legislation. In fact, even before we
attained freedom, we could force a
foreign Government to ban child marriage
in this country. That means a certain
amount of sociaj propaganda, a certain
amount of social activity, has to precede
social legislation. There is no doubt about
that. | can quite understand that a social
legislation shall not be enforced with the
same determination or | should say
vindictiveness, as for example, a criminal
law is enforced. A thief or a robber or a
dacoit will be treated much more
seriously and severely than a person who
violates a particular social law of this
type. That | concede, but to deny it
outright is not proper. We can differ. |
concede there may be a case to consider
whether proper legislation is possible or a
suitable law is possible. But let us discuss
it. First concede that here is an evil which
must be prevented. You give examples in
Britain, the example of how Mr. Lloyd
George married at the age of 78. We do
not have Lloyd Georges in our country.
We do not have those necessities which
force such marriages at such an age as in
Britain. It is only for the sake of property
adjustments that ultimately, at a certain
age, they have to marry or some sort of
necessity may be there. Anyway, in our
country it Is not such a necessity that is
preventing the enactment of such a law.
What is common in our country is
coercion in marriages of unegal age. So,
if this coercion hasto go .
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SHRI SHEEL BHADRA YAIJEE: In
your State?

Dr. R. B. GOUR: 'In our country' |
said.

SHRI SHEEL BHADRA YAJEE: No.

DRr. R. B. GOUR: | do not know what
Mr. Yajee means.

DR. SHRIMATI SEETA PARMA-

NAND: There ia.

Dr. R. B. GOUR: From my very
childhood we have been campaigning
against this. Shall | tell you that in those
days when | was also in the Arya Samaj,
we used to sing a song:
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It means old fellows are trying to marry
young girls. Even today it is as true and
universal as it was twenty or thirty years
ago. It is true that it has come down, but
nevertheless the evil exists if not in the
towns, at least beyond the towns it exists.
Even in the towns it exists. So long as
there are property relations that bind men
and women in the society, so long as
there is poverty side by side with riches,
so long as women are treated as inferior
beings in this country or in the society,
such marriages will continue. Therefore,
we have to treat the matter with
sympathy, sympathy of a Parliament
which has decided on socialism and
social equality, sympathy of a nation
which has decided that socialism is going
to be the objective of our country. It is
that sympathy that must fire our imagi-
nation on this point. However, it is quite
true that obscurantist ideas and
conservative and diehard notions cloud
our vision when we discuss this sub-
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ject. Therefore, Sir, Mr. Chairman
himself was constrained to give his
opinion that certain light speeches had
been delivered on such an important
issue. | quite understand that there could
be, and there are, cases and instances
where a serious disparity in age existed,
but the marriage was by consent. Both
the parties were ready for the marriage.
You could not have prevented that
marriage. That would have militated
against your very purpose, because they
liked it. Such emotional entanglements
are possible, and instances can be given. |
think that Dr. Seeta Parmanand's
suggestion has to be taken into account.
When you say that we should rule out
here itself that even such marriages by
willing consent will not be interfered
with, | agree, | concede that it is quite
possible, that emotional entanglements
are possible. We cannot deny that. Such
emotional entanglements have existed.
They might have existed in the days of
Rishis and Munis whom some hon.
Members were kind enough to quote.
There are such situations even today. But
if, as Dr. Seeta Parmanand says, the girl
or the boy, whoever it is, says that he or
she has been asked to join that
partnership  under  coercion, and
extraneous pressure has been brought to
bear on that partnership; then why could
such a marriage not be declared void?
That is a very serious proposition. Could
it not be considered?

DRr. SHRIMATI SEETA PARMA-
NAND: We have provided for it under
the Hindu Marriage Act when the party is
a minor.

DRr. R. B. GOUR: Minor, that is all
right.

DR. SHRIMATI SEETA PARMA-
NAND: But marriages can be declared
null and void.

DRr. R. B. GOUR: Therefore, it is not a
question of amending the Special
Marriage Act but it is a question of the
Hindu Law being amended, and it is a
most serious thing. Therefore,
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the matter has to be taken into consi-
deration rather senousiy. | do not know
what has happened io us. Where has that
zeal gone for social reioim to prevent
social eviis? It was a treat to hear Shri Jai
Narain Vyas who spoke with the same
zeal with which he used to speak ftf Ly
years ago. That is a welcome sign.

SHRI JAI NARAIN VYAS: | never
spoke fifty years ago, as | was only 12
then.

DR. R. B. GOUR; F:fty years ago you
were yourself involved in a child
marriage. Therefore, you would not have
spoken. It is evident. However, even fifty
years ago you could have prevented an
old bandicoot marrying a young girl. That
I could see. Otherwise you would not
have joined the State people's movement
and spoken as you did today. Therefore,
Mr. Deputy Chairman, here is a demand
of our womanhood to prevent a social
evil, here is a demand of our parenthood
to prevent a social evil. Here it is no
question of a blanket law to prevent even
marriages by consent even if the
difference of age is twenty years or more.
Therefore, the problem must be looked at
from that angle Let it be Dowry Bill, let it
be Divorce Bill, let it be anything for the
prevention of social evils; there is a note
of opposition heard here. What has
happened to us? Where has thai social
zeal gone? Why does it go underground
on such occasions? My friend, Shri
Ansari, went hammer-and-tongs asainst
that conservative "Ppro-ach. Why does
obscurantism prevai- at least among some
of the members of the Congress Party?
Why this obscurantist approach today, in
this 20th century? Why, when you have
declared that you want socialism in this
country? Why this obscurantist approach?
Why this conservative approach? Why
this question of treating women as chettel
Or property? Why thig demand for a
licentious behaviour? Why do you want
all the powers? Whv do you want all the
privileges? Why should vou think that
any individual is in a privileged position
In the society? Yes, history has
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put man in a superior position vis-a-vis
woman because ne is the holder of
property, he is the innernor ot property.
We want to change that situation. We
have given ihe right to woman to inherit
property also. We are slowly but
decisively taking steps to see that a spirit
of socialism, a social atmosphere prevails
in the country governing the relationship
of man and woman. The superiority or
uile-riority complex should go. Relation-
ship based on superiority and inferiority
should go. That understanding of equals
must come up, and that is our approach. |
think it is but correct on the part of my
friend, Shrimati Lakhanpal, to demand of
this House that suitable steps be taken to
see that marriages with such a disparity
in age do not take place. What those
steps are, how far legislative steps could
be taken, in what legislation we can
bring in amendments, all those

SHRI R. M. HAJARNAVIS: The hon.
Member referred to superiority complex
being assumed by males against females.
I would just ask him whether he is
allowed to assume any superiorly
complex at home.

Dr.R. B. GOUR: No, no. I do not
doit. I leave it to you to practise it. SHRI
R. M. HAJARNAVIS: Asfaras|am
concerned, | do not profess to practise it.

Dr. R. B. GOUR: In society, man has
been assuming an arrogantly superior
complex for the last so many centuries.
Man's superiority or racial superiority,
this complex does exist in a society
which is governed on the basis of
property. Therefore, let us not go into the
theory of it. Let us tackle the facts. It is
there, you cannot deny it, and we are
slowly fighting it. All our social
reformers have been fighting it in one
way or other, in one manner or other, by
one step or other. Let us address
ourselves to that task. Such marriages are
bad only when they are under coercion,
only when they are imder duress. As
adults if they choose to marry, | do not
think even a court can interfere in their
affairs. However a suitable step has to be
considered. Suitable legislative
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[Dr. R, B. Gour.}

measures have (o be considered, mea- |
sures can and should be COHSIdEl‘[—‘d. |
That is my humble opinion, Mr, De-

puty Chairman.
st st g o el

wewEd, gu amrfaw st st @
@ & fag of fodgst &7 awd
% AT 9Tfed | '

- My

t[®10 Ow wgrgy At : wEST
q arfad 1 |

st ferwa are) : A8 gWra
JITATT AEF & | A AT 1 war
ATER F7AT g W1 ag awwar g fr omaw
T & Ffert 7T T AT, g A
SITA 99 aF B9 W el 4 769 g |
ST NEATT WEA ® Graq @1 AT § IR
w1 mr @ 5 wwa fEve @
#fe @z g § & auw g &
ara wE A § fF gy a9 & s W
T WA F agr g 9rfgd 1 oy
gATL |TdY ETo #1E o HIAT AT
FT @ 9 a1 A7 gAmr AAw 4 9t fE
w avg % fadrg Ft g € ¢ A 9
wer fmart 3w @ g9 & 1 afaw &
1 & ATq g AT g T W A w
faamg & & 5@ %1 TG 19 & | A€ AGT
gt are & f ot et W W |hr
T 2w W agfaarg —ATeA WR
qi-qiw faarg @ 4 | Afew ww
rw & foely @ wifgat et § I
e AT 9% A9 HT & B AT ¥
e saraT fewiy @i gaT g 1 IR
wHTA § a%er faarg gur w1 4 A
v ag ed g T wag ¥
forarg aga w @ €1

gaTdy afga ot swara agt o< @rg
g =z 99 g & o Al A€ €
gt ¥ g ¥ dw g W A g
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i) gt ot 9w Y aEveETdy
¥ £, W1 ATAI # GAC FAT A8

&, e ug fovm o B e a @

A FT TEATT AT | IAF WA T
% agfaar & a9 § W@ a@ & g0
frag @idd | 7 5o WTowT &1 gwTe-
ardr Fga § afew owd e fevam
T € 5 o= avg #v vy A arfe
R W F o wawe faEag wWa
Wt aghas & awz & @
WE TN 47 g 9 gw
FTLRT T3 g7 1, #3 uae My fFar
ot aorg & o€ 7 uTRT B A @)
X agfaareg &7 qar & & o |
ar g7 dur g 7 Ty fF oo WA
FT AT UTTF FEd 8, WATIEATS
ﬁﬁiﬁzﬂmmmw
wifed mifw sa% gvwEr:

7 Wt aglaEm ﬁmaﬁna‘r
™ AT A T AFT gaTd a7
3T T 799 AT TETE FETE A a0
WL 57 ¥ 9%
T WEITE ATAT &7 4T & g qeAEml
% fad o =fed ar 1 few A
™A@ T FTA T G AT gAR
AE AT TR T 43 §, o wed 5
qATETY 7T 8, @ W WAR #
STEAT TEY 14 | Y AT FEAr 4 ¢ fF
TG 9T § WY GETE T T g
ag AW faarg wTIvzy v § ) "W
qET 9% A7 7 AT FIT § WIT gL A1
FXX & Afww w0 & 4 FAT g
g & mgt o fee smEw ¥

@ ¢ o wfel § oo @

qiF AT &9 a9 &7 @ GO0 | gEIR
W A urEr A qre g 4 arfaay
H ST ST A9 FT BF 9T 9% F9 &7
™ § ) owe A wee mfEa 9
o A F A Y § | | wena
¥ &1 TEg A9 FT ©F AqT4T T 8
wafs gart 3w § ¢ auy @ anfeat
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- gard )

gt 7 fadt v A T A wvgan g
—fF fom womt & fesdexfor & aar
FATTEATE! UL § T 9@l 9%
og & 3w faarg Y A, @t ¢
o T AT 7S graT § W I3 A9 KT Gy
g E | g w7 o wEr S
i itgw agaad & fr w19
T AT WIRAT A Sl 7
F@ E 1A Az W wgEw § “frat
@ welr @1 o o Y faegw
adr & AR WY s gy QY A
T BE TEAT AMEX § A T A1 AT
T & | WY T e T Y AW
w1 ST FE arfeat § wEr A E 4
g arar A 8 | wafed o a9 A
H1 2@T U A o e A7 @A
®LAr § W WO agw & qarfar
FGT wtgar g e aglfaarg s seem
wrr faemem & atg &, G &
q9g § 9 I ¥ mifzar gt § IqF
faa W Y X FTUTT A>T A7
T ATY g1 W X AT I FATA
ardy A & A s g fF Sy s Y qans
AR Fad § (v forw avgama § ag-
faarg #v waqr &, fog  @amwr
¥ 99 F A9 9T IT§  AGE Wl
g wr Wy & 2w feg oga
qeg  FT WEAIT A4T A7 A1f@d a9
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#r ga g o R AFERT | MAGH
vay ¥ fr form wowag Y g9 R
¥ o wOF A WAkl ¥ I agt
are-ave  efear &' st & 1 gwrn
ur fewat 2z ¢ gafod w7 & ford
armfseh ST TF AT A0 S
aifed | fomr weamT & §% a9 WY
ard s Wt @YY & 77t 9% oger 39 A1
Y OFT s Afed | gHgmaATE W
®§ FA Tl e afegy o fed
or wnfy fadg sxfrang gt ¥
st FEATE St ¥ 7w qaifo
¢ fr 2z ooy gra el @
9y AT F A HH AT AEAT § TH
g9 ¥ § waw framg @ s
A afew gw wEE 1O WA 4
s | gafad 9 IW aE W@
gerg avar Srfed foms g 3 o
g7 A fow wegaa & agfaarg )
qq7 & A2 4% Y AT |
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SHRIMATI CHANDRAVATI
LAKHANPAL: There is already a
law for prohibiting polygamy.

+ft sy oet . There is poly-
gramy in Muslim community.
gafer & fme & ot w3
¥ & gqEwT A yEEE
aFYzar &, v awfor wea fr gw
TqLE 91 TEATT A7 F7 ZH AT FT ",
T T4 TN AT AATAFE | FHTERQ
¥ W g aw w1 awfow gfan
qf ag AT ATET O8O T,
farg Afcr @3 o9 w7 aur fag
TS OFE QF FOh AR FLAT 2 )
A ATRI TFE T F3F a1 |§ A1)
9 I8 4 g1 Y nifzat g1 et 4t a8 9%
w0 41 ) gafed & guma § fr qw
g AT gEAE AT 7§ 994
e W f AT frag @7 qe
gt s | gafaq & 3@ g €
qarf@ed @ g |



Prohibition of
marriages where the
DR. SHRIMATI SEETA PARMA-
NAND: Sir, | move:

3415

"That the question be now put.” The

question was proposed.

SHRI B. M. HAJARNAVIS: | oppose
the motion because | have not yet

replied.

DRr. SHRIMATI SEETA PARMA-
NAND: Now, he will reply.

MR. DEPUTY CHAIRMAN: He will
reply when the House accepts it. 1 am
putting the question now.

SHRI MAHESH SARAN (Bihar): Let
other hon. Members speak.

MR. DEPUTY CHAIRMAN: The
House may throw the motion out.

DRrR. SHRIMATI SEETA PARMA-
NAND: Is it permissible to explain

MR. DEPUTY CHAIRMAN: No
speech now.

SHRI FARIDUL HAQ ANSARI: It has
been moved. The hon. lady Member has

got the right .

MR. DEPUTY CHAIRMAN: If the
House does not accept it, the debate will
continue.

SHRI FARIDUL HAQ ANNARI:
Qu te right.
MR. DEPUTY CHAIRMAN: The

question is:

"That the question be now put.”
(After taking a count)

Ayes . 9
Noes . 18

The motion was negatived.

MR. DEPUTY CHAIRMAN: | am
aorry, Madam.

I RAJYA SABHA]
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DR. SHRIMATI SEETA PARMA-
NAND: We want to hear the Law
Minister. He should at least intervene.

SHRI R. M. HAJARNAVIS: | will only
reply.

DR. SHRIMATI SEETA PARMA-
NAND: We are anxious to hear him.

SHRI R. M. HAJARNAVIS: You may
be anxious to hear me. You hear me
outside.

Wo  wraTATY S T
wgea, 4w T 43 §f W ¥ we,
S F W9, HT =ATEgTAl :F‘T gar

@I o o g urE &
qAd ¥ I 1 Flrw 3% 5w faaw
T q1 A g gearEmat ar geaa-

T (&t av g, o s 3 9,
SH H A o faare s wE
I wearerAt 7 g fa g9 w7 fefy §

v fiFpar @ wwfd & w9 T f
T AT9T € (& 97 47 qmr
A 994 597 957 509 FT WU
g |

DR. W. S. BARLINGAY: But the
people from the South

SHRI V. C. KESAVA RAO (Andhra
Pradesh): People from the South will not
be able to understand you.

SHRI SATYACHARAN: J have all
along been speaking in English. You
must be charitable when I speak in Hindi.

M q = fagr § g famme
NIRRT ad WAl ?rg_'w & o aw
ot @ wdr 7€ & it 37 a7
W1 fear may & fr a2 sena 9 s
fear v &, s wwe &2 &
Tg Faar Wgem fiw s oft w18 ey
o faqww G fopar smar @ a1 e
ag #, 9% AN, ®9 A ATET AH
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U @ -5 w1 wudy § N
FEd F—FT weg avE A e
F F A8 I T fa=ve wweay anfad o
gifad wge, & 15 ave $1 aygay 4
& aaa & wrew 3 fagw o7 oy -
AT & WG, 3F T&T # I7 9979y 3, 59
WATET R ATR T, {OA (=T w1
TAT T F WET WA RY FoLT FA
qH T | WT ey & (o andt wft
9 TOT ¥ W weE (vd oW, 59
qE F ary &8 7€ o A 7w wEe
% (o = g0 & g 7 ¥ faemy
UTH &% gEA T famv ar o #
waRE F (W wey avhr § v oo
e §5q gt F fd, fomr e & g
T & g A

A ATAT, $ FEATE 0 0 v faw
qqr7 3t Hre gara s s T fe
g F AT B ST E O
WIS 47 AT I &Y WEeAr & v
i ag& a1, ¥ofad (v, wer off w=-
e faarg o 31 A4t afew TRy deay
gt W wafma § 0¥
fararz YA % @A & s (w3 d) wraem
wra wdr € | FE Fear 7 wETS
qATE FY AFT B w4 Fr0 Sfamfaa
T AAA §, T2 A wF) wrwar | ufz
yg g 47 a1 s gt § e &
Lo g jLey '1{ H"Y?}' 'FI'irq 9714
mr & W ufz ag 1fsm aEr af A
womar g { sma ot s g &
wAed ¥ W9 9% ¥99T 09 57
g9 WA TCEH gEAre SO T3
gafaq & wwaar g (5 wgl aw 37
weara W fafea s@sa a7 wvaey ¢ ag
warAmm e w fmrd gugy
qwifEar 904 #, 39 W AAR
Yy ¥ 7T g e, SEwI OV a3
g gerT AT T 2 FT i AT R
fa & vy gua T Wit FOA AEAr
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g v woa ¥ F e foadt g i
& fadtomm sonfos 59 ®, o7 w9
& g & fod alz o gwm &
g 5 @ w7 g2 oW dW AR,
wraTforE &7 1 3 3%, eIl 3
X9 WHTT %7 Gv27 7% 7 97 TR W
e g, & 39 IR & @ &1 W
WA ST Wosw g, e oaw (% 3w
WAV F ATIT A A7 | T A
foms fox, swq wwvg 999 £
T #a% #4 TH A9 F ST H
=T w7 g 3 ¥ {edr 5w
THYT KT A4S 2@ § wr r § sad
w11 sy o7 faEy #7 wfeasat avdh
wg & w1 wewT AT ¥ wd Far
gw af fraerg ¥ @ @lws (waw
TR FT s (e A g7 BN O )
7 qgm g fr gl sslt g am &
wrAICTT R, 7 o qfeEr? F e
afz gg S g g3, wwife=a §a g4
TFA £ 1 #9T TF g2 ®1 Al AFY
A 7 W Sk gaA% 7 AT EY
T AT 47 §3Y 43T 7 €, qE TAT
g1 gevfem &% 3 ava 7 5@ gfee
gl v sarfag amidz ¥ aga &l
HHHA FT AL A A

wei aw faagl &1 d@w §
frare @YD gfaar § fr sieh
# 4407 AT FewR T i
aet wreafes ddq & faEe W
gaﬁwwmﬁa&q&zmaa

#ﬁam T HWE\“ITB
it wEd  Sffaw wiea e W
g4 &N TwATg | gafag &9

wEETwaT T oam W ¢ 5 anem
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T o #v€ afemt aw a7

oF gHT AT @wEs fer R

43 gz 4, 37 W OF IIH IRQ
W | I AT 9T wngEr gl
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ECEE o S B A T B
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¥ A AT SAE g oA o ay
sgiq @, fer s qema B, 9N}
A UITET WIH A WA KX E, A
Al w91 A8 w1 I wer
g, W@ gYH weET qEarg mie
arzarg fr w1 43 @m w
g, W Ty ST g d4T g% WA
HIT & &1 Ay | @ 48 A B |
T AE T A AR g a0
FT FAET FT AT FEFL G BIA
Y AT FT TIAHT FAT § a9 ar
UL AT 4 &1 IAT § AT THaA
AT IART T GFT { @A AT
wrf AdwT )

W UE T uE FWA R AR
gfF gz wrg wfgwre B,z
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¢ ggRT mE | mm wEw g
g7 ®WA F gATAE ur wh
gHoF a#, ¥ #oe & fafaw
Al & gd @i ¥ q@gm g
for woe wagaar Y ama aw wd §
at fgaor v A1 a7 @ FE FE)
TET AF AT AT wrAg whawrd
1 warw #,  qgiaw  afad @,
segfas &1 s9 § 99 wgham
ax gF dfew g wwr § 0¥
frior it gom woar &1 gw AT §
R fag & @ Fgan Tg fw
fagit g0 #aa® amd gz qM
TET T B B FY F AT GATT
F fagar Iofeqs a@ gt wlas
9% FEOeE  fear o g, s A
AT ¥ F 5 daw eaAa F1
g A &2 afew faam &y @
am wT

HA 9T T OF A0 wI Agav g
aorrs Fear war 2 1 4w ag @ Fw afz
groRr  gRET & srasgTar 8 W
oy wAaws W g, g %w §, 9
arzq 2 fv umer S fas &
dfafert 1 FW adl 21 FU A
advpr gar & 1 afws s fafuaers
faarz gvr & 1 vge avaedy g #,
gk ax wfamsw g 5

o@ 9 | a9 |
fom oz & wF ara 997 8, 78 79
A A S AZT G0 Y A { AvAq
T FT @A, o gE w1 ufeq @
g% 1 Fgl Az qJfFer oW w=g
az Fafagafay ar e A !
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Tafag, sTramta wdEm, a9n F
dgfaa @4 & F1or 9% amEl w1 AW
Fa garey frgy | F Swear g, 39 WA
& qEEg TA AT F1 AT GHET
ey 7 wifow 537 g ofe 97
I WEAAT &[G AR TEAA T5A A
wd 37feqs forar wm & WA W
# w1 |ArdY &, v =@ (2w w7 e1sT
& T wwy PedY 9o w7 q =
# afe vz wdt @, @ 7 fafaees sea
& FE FEAr 07 7 ARAT BT AT
IF AT A | AW W I AL AEEA
- avzang e T et w3 e vt 7
fagia 1 a7 & a2 was &w §
TARI ATE TAT FIE T TEA, W G9H

15 mrfe 78 &

T WERT F MY T T NI NI
THTT FVATE |

DrR. R. B. GOUR: May | request
through you, Sir, that the hon. the
Deputy Law Minister changes his mind
and makes a speech? After all,
Government view on this must be made
known to the people of the country.
Otherwise the Resolution lapses with the
adjournment of the House.

Mn. DEPUTY CHAIRMAN: But -
there are other speakers.

DrR. R. B. GOUR; That is true. But
others can speak after him.

sitsTat g WHTA (W q47) ¢
Irqmla agmy, AteEr SEanE
F Wedrd 7T A1 AT §O IF T 20
niT wad 7 7z woar 2w et 9 qo
FT AT AT & | FH THT FAT AT
¥ faq gam s 2 fawn o qF
wraw wTar § anfed, T g8
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qrgd AT 3ART AYE F7T |

SHRI MAHESH SARAN: Mr. Deputy
Chairman, Sir, all those hon. Mem
bers who were opposing this Resolu
tion were opposing it with probably
the view that it was going only to
%PPly to the educated people who had
choice in marriage. They forget that
there is a bigger India outside these
cities and towns. People
do not know what the condition in
the villages is. | am sure that the
hon. Member, Shrimati Lakhanpal,
has brought forward this Resolution
with a genuine feeling for the misery
of those whom she must have seen
suffering because of  theie
unequal  marriages.

I know we talk of marriages by choice
and all that but in villages it is not so.
Marriages are arranged marriages and not
marriages made by the choice of the boy
and the girl. Therefore, it is necessary to
realise what is happening in the villages.
In the villages, parents think that it is
their sacred duty to marry a girl, to marry
off their daughter, and if she is not
married, it is considered a great slur. If a
person is very poor, he tries hard to get a
husband for his daughter and if he has
not the money needed, then he has to
marry off the girl to an old person who is

| anxious to marry even though the time

for his marriage is past. Therefore, these
unequal marriages take place and after
some time the girls become widows and
their lives are miserable.

People may say that a legislation of
this kind  forbidding unequal
marriages is not necessary, since it is
really a social matter. | may give one

| instance which will show how legislation
| is necessary. In a certain village there

' young men

was a marriage proposed between a girl
of fifteen and an old man of fifty. The
marriage ceremony was starting and the
of
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[Shri Mahesh Saran.J the village ,
when they found out the facts about the
marriage wanted to stop it. So, they
collected some people and went to the
bridegroom's place and tried to stop it.
But the bridegroom. was an influential
man and he got some policemen and
these young people were dispersed. If
there had been a law that such marriages
were illegal, then this would not have
happened and the life of that girl would
have been saved.

So, my submission is that while | do
realise that it is necessary to work hard in
the villages and in the towns and cities to
spread the idea that unequal marriages
are bad especially among those who are
uneducated, still, unless there is an
enactment of this nature, much progress
is not possible. The whole difficulty that
has been experienced is due to the fact
that there is no education among the
village people. They are bound by old
traditions that a girl must be married to a
man at any cost. Therefore, in India so
long as this condition and these traditions
prevail, it is necessary that in addition to
social work, propagating the idea that
unequal marriages must be stopped, there
should also be legislation. Thank you,
Sir.

MR. DEPUTY CHAIRMAN; Mr.
Mani. You have just six minutes.

SHRI A. D. MANI (Madhya Pradesh)
Only four minutes, Sir? | suppose this
will be continued later.

Mr. Deputy Chairman, while | express
my sympathy for the sentiments which
have been expressed on the floor of the
House by the hon. lady Members who
supported this Resolution, 1 must say that
the Resolution contains certain automatic
assumptions which are invalid. In the
past whenever the State has interfered
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with the social customs and traditions
of the people, it has been on the
ground of a recognisable social evil.
References were made by hon. Mem
bers to the Sarda Act. It may be
recaLed that when the Sarda Act was
enacted, it was realised by all sections
in the country that childmotherhood
was a social menace in India and it
was because of the social implications
of that problem that
the State agreed to use its coercive
apparatus to prevent child-marriages. One
of the assumptions in the Resolution i
that older men marrying younger women
is an evil, is a socially recognisable evil.
Mr. Deputy Chairman, all over the world,
there has been a tendency on the part of
younger women marrying older men. It
has happened in many countries of the
West g Fortunately or unfortunately, ths
epidemic has not spread to India. It has
not been demonstrated by anybody that
from the point of view of eugenics, the
marriage of an older person with a
younger person should be discouraged.
There are laws to prevent consanguineous
marriages, because it is considered that
on principles of eugenics persons belong-
ing to the same family should not marry
each other, that persons with the sam,
blood should not marry. There is also a
social custom and traditional barrier in
regard to persons marrying persons
belonging to tha same Gotra. 'l would
like to ask the hon. Lady Members
whether they can cite any medical
opinion that the marriage of an older
person with a younger person affects the
future of the human race. If it is
demonstrated that it is so affected, then
this House can ask the State to intervene.

Even in this question of late marriages,
the problem is not of these marriages
being performed, and of young women
being forced to marry against their will;
but the problem lies in the social
traditions which are maintained and
which make us disapprove of a young
woman who Is
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not married. In no other country ‘n the
world is it necessary for a young woman
to go about saying why she has not got
married. But in India, the young woman
has got to give all these reasons and
tender explanations as to why she is not
married. And this social stigma on a
person not being married is so over-
whelming that in many instances the
young person is prepared to get rid of her
dependence on her father, mother or
brother, by accepting a marriage.

[17 MAR.

There is another aspect of this matter.
Quite a large number of people hold the
view that two persons having the same
age should not marry, because in the
tropics people age more quickly and a
man retains his youth for a longer period
and his spouse who has been married at
the same age is not able to retain her
youth. That is why in some of the old
conventions of Hindu marriage, there is
the condition that there should be a
difference of eight years between the
ages of the husband and wife. But all
these matters have not been statistically
investigated.

And now | come back to the original
point that I started with, that unless the
mover of the Resolution can prove that
this is a social problem, in the sense that
it is going to affect the future of the
Indian race, it would not be proper for
the State to intervene.

The second point that | would like to
make is that any such restrictions would
conflict with the Fundamental Rights.
There are Fundamental Rights for
women, and there are also Fundamental
Rights for old men and these
Fundamental Rights have got to be
respected. My hon. friend, Shri Dah-
yabhai Patel, spoke about companion-
ship. | do not know whether he has had
the advantage of statistical investigations
about such matters. But these are
personal affairs which should be kept out
of discussion, whether a
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man marries for companionship or for
any other purpose. As long as the Fun-
damental Rights are there for a man to
marry in circumstances which will not
affect the future of the human race, or do
not lead to a medical problem, it has to
be allowed. Child marriage was a
medical problem. I think Sir, inasmuch
as Shri Hajar-navis is nodding his head,
the Fundamental Rights, it seems, are
affected.

I would like to make one suggestion to
the hon. lady Members who spoke. One
of the reasons why these young women
many is .

SHHI R. M. HAJARNAVIS: The hon.
Member need not read too much in my
nods.

SHRI A. D. MANI: Well, I did not
think your speech would be different
from your nods. Sir, | may mention that
there is no social apparatus at work now
which can absorb any unmarried woman
who does not want to marry and who
does not want to be forced to marry an
elder man. Let the All-India Women's
Conference and let the National Council
for Women afford ample employment
opportunities to such persons who are
forced by their parents to marry against
their will. It is because of lack of such
opportunities that these poor hapless
young women and girls are forced into
wedlock with persons much senior in
years.

There is, of course, another aspect
of the problem, namely, that these
things cannot be remedied by legisla
tion. They can be remedied only by
social conscience, and unfortunately,
in this matter, the social conscience
has never been alive in any part of
the world about elder people marry

ing  younger  people. I may
" mention one instance, Sir,
where a person married another
thirty years younger. We

all disapproved of the marriage and
showed our disapproval by not attending
the wedding reception but
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later on it was discovered that the birde
was a very charming and elegant person
and the other parties by the married
couple were widely attended. So, there is
not much social consciousness about this
matter.

Message from

| think it is five o'clock now, Sir.

MESSAGE FROM THE LOK SABHA

THE APPROPRIATION (VOTE ON
ACCOUNT) BiLL, 1961

SECRETARY: Sir, | have to report to
the House the following Message
received from the Lok Sabha, signed by
the Secretary of the Lok Sabha:

"In accordance with the provisions
of rule 96 of the Rules of Procedure

GMGIPND —RS— I1130RS—2, 5-61—
550.
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and Conduct of Business in Lok Sabha,
I am directed to enclose herewith a
copy of the Appropriation (Vote on
Account) Bill, 1961, as passed by Lok
Sabha at its sitting held on the 17th
March, 1961.

"The Speaker has certified that this
Bill is a Money Bill within the
meaning of article 110 of the Cons-
titution of India."

Sir, | lay the Bill on the Table.

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 11 AJw.
tomorrow.

The House then adjourned at
one minute past five of the clock
till eleven of the clock on
Saturday, the 18th March, 1961.



